
CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENI 

GUWAHATI-O 

(DESTRUCTION OF RECORD RULES, 1990) 

INDEX 
OA/T.A No.!. 

EM MNo. 

1. 0 rclers Sl'ieet......................................Ig. . . (..................to. .. 
£1 	

( 
2uWe/ 	 .. .° 	. 	 . q 

Judgment & Order dtd...................Received from H.C/S'uprexne Court 

O.P. 	 Pg ... t................... 
. ................................... .Pg.1....................to..T.............. 

p /o 	 _- 

6 	. ................................................ Pg  .............. ......... to................... 

..................... .................................. }) g..J 	.. 

Rejoinder ..... . ........................................ Pg 
........................ to.................. 

...................... Pg.Z .................... to/. 	......... 

Any other Papers............\. ....... ........ . ... Pg ....................... to ........... ......  

t1eo of PDpea1ance..............  .......................................... .................  

Additional Affidavit...................... 

\'1ritten Argl.lrrlerlts ............................ ................................................. 

Amendement Reply by Respoidents ....... .............................................  

Amendment Reply filed by the Applicant .... \........................................ 

Counter Reply ................................................ ........................................ 

SECTION OFFICER (Judi.) 



4 
(t?3 Rula '-2) 

GENTBAL ADMINISTPT lyE TRI BUNAL 
GJWAHATI BENCH: 

ORDERS SHEET 

iginal applicati on  

Miso letition No. 

3 •' Contempt 	tjtOfl 

4 Review pp1ic3ti0fl 

Re spondnt (s) 

Advocate for the Appiicaflt(S.. ...'. 

dvocote for the Respondflt 	 c•............ 

-v .ofthTr1bUfl3l 
----'- 

I 19.06.2006 1presant: Ro&ble Sri K.V. Sachidanandan 
Vice-Chairman. 

The 	applicants 	are 	SOG 

Examination qualified officers now 

orldng as Assistant Audit Officer in 

(roup .B' cadre. They are .borne in the 

cce of the Principal Accountant General 

(ucIit) Assam, Guwahati. There are other 

ocers of Accountants General (Audit) in 

eghalaya, Manipur, Tripura and 

+gala.nd States. Vide circulars dated 

3.03.2006 and 20.04.2006, a scheme 

been circulated separating the cadre 

'ot Group B' officers in Civil Audit Offices. 

Acording to the applicants, the scheme 

Ms been formulated on wrong premises 

t1lat there was common/ combined cadre. 

Aicording to them, in reality there has not 

blen any formal common/ combined 

cadre. They are also stated that the 

repondents are changing their options 

frm time to time. 
Contd/-., 

1 fliS application is in tori 
is 1led/C. F. folfi.S.  501. 
dpositcd vide TPO/BD 
No.... 
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4 Contd/.- 

19.06.2006 	Heard Dr. J.L. Sarkar, learned 

counsel for the applicants and Ms. U. Das, 

learned Addi. C.G.S.C. for the 
respondents. 

Ms. U. Des, learned Mdl. C.G.S.C. 

for the respondents submitted that there 
is a common cadre. She also submItted 

that she would like to take instructions to 

file reply statement. Let it be done. 

Post on 20.06.2006. In the 

meantime, in the interest of justice, by 

way of interim order, this Tribunal directs 

the respondents not to disturb the 

applicants from their place of postings till 
the next date. 

Vice-Chairman 

/mb/ 

20.06.2006 	Post on 27.06.2006. InterIm order 
dated 19.06.2006 shall co tinue'tjlj 
the next thte. 

Vice-Chairman 
mb 

21.7.2006 	Considering the larger issue 
involved in this case I am of the view 
that the CA. should ¶I Ttete 
learned counsel for the respondents is 
given two weeks further time to file 
written statement, if nCt already filed=  
and two weeks thereafter to the app ii' 
cents to file rejoinder* 

post on 24.8.2006 before the 
Division Renchin the hearing list so as 
to expedite the decision n merits. 

It- 
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vicei-cairman/ 
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15.03.2007 Present: Hon'ble Shri K.V. 
Sachidanandan, Vice-Chairman 

Hon'ble.Tarsem Lal, 
Administrative Member. 

Let this case be listed on 

19.03.2007. 

71 

Member 	Vice-Chairman 

nkm 

19.03.2007 	Heard the learned counsel 

for 	the - 	parties: 	Hearing 

concluded-. Judgment-reserv 

Member. 	Vice-Chairman 

-nkm 

26.3.2007 	Judgment pronounced in open 

Court, kept in separate sheets. 

• 	The O.A. is disposed of' in term 

of the order. NO Costs 
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07.08.2306 	Post On 09.08c2006, 

1ber 	Vice-Chajrman 
nib 

	

-. 09.08.2006 	Post before the next Division 
wench. 

- 	Minber 	Vice-ChajxTnafl 
mb 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHAT1 BENCH. 

Original Application Nos. 115/06,125/06, 143/6 & 146/06 

Date of Order: This,the 2< day of March, 2007. 

HONBLE MR. K.V.SACHIDANANDAN, VICE-CHAIRMAN 

HONBLE MRTARSEM LAL, ADMINISTRATIVE MEMBER 

O.A.115 of 2006 

 MdV. Siraz Uddin Ahmed, 
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3 Shri. Kania1endu Bhattach)ee 
4 Shri Athulya Sannah IL 
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 ShriSankarDaS 

oA.125 of 2006 

Sri Guna Ram Kalita 
Shri Jishu Bhattacharjee 
Shri Jayanta Ghosh 
Shri Biren Buragohaifl 
Shri Babul Chandra Das 
Shri Ranajoy Bhattachaiiee 
Shri Binoy Kr. Das 
Shri Birinchi Kr. Sarmah 
Shri Swapan Kr. Bose 
Shri Sudipta Dasgupta 

ii. Shri Sebabrata Mazurndar 
12, Shri Biswajit Chowdhury 
13. Shri Nanigopal Paul 
ii, Shri Shreekant Lal 

Shri Samiran Chakraborty 
Shri Subhash Kumar 
ShrI Naba Kumar Bhattachaljee 

O.A.143 of 2006 

Shri Dhrubajyoti Deb 
Shi'i Dilip Kumar Das, 
Sri Binoy Kurnar Mandal 
Shri Sanjoy Ranjan Dey 
Sri Sadhan Chandra Paul 
Sri Mrinai Kanti Bardhan 
Shri Deba Prasad Bliattachaijee 
Sri Sabyasachi Choudhury 

9, Sri Alok Kurnar Chakravorty 
1(). Smt. Kalpana Rani Deb 

Applicants 

Applicants 
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Shri Hitesh Chandra Kalita 
Shri Arup l3uragohain 
Sri Kuiital Saha 
Si-i Ashish Benarjee 
Sri l3iswajit Dutta 

10. Smt. Shilpi Dey 
17. Shri Lokapriya Das 	. .........Applicants 

O.A. 146 of 2006 

Shri Om Prakash Upadhyay 
Shri Snehangshu Nath 
Shri Sarat Chandra Das 	 Applicants 

By Advocate Dr. J.L.Sarkar, Mr. S.N.Taniuli, B.Choudhury, 
D.Goswanii & B. Chakrabort. 

- Versus - 

I . 	Union of liRlia, 
re1)resented through Comptroller & 
Auditor General of India, 
10 Bahadur Shah Zafàr Marg, 
New.Delhi-110 002. 

The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi -110 002. 

The Principal Accountant General (audit) 
Meghalaya etc. Shillong- 1. 

The Principal Accountant General (Audit) 
Assain, Guwahati-29. 	 . 

The Accountant General (Audit), Nagaland, 
Kohirna. 

The Accountant General (Audit), Tri[pura, 
Agartala. 

The Accountant General (Audit), Manipur, 
imphal. 

The Accountant General (A&E), Assarn,Guwah.ati/ 
Shillong, Meghalaya/ Manipur, Imphal/ N agaland , Kohima/ 
M izorarn,Aizaw 1/ Arunacha.l Pradesh, Itanagar & 
Tripura,Agartala 	 . . . . Respondents 

By Shri G.Baishya, Sr.C.G.S.0 (O.A.115/06 & 143/06) 
Miss U.Das, ACIdI.C.G.S.0 (O.A. 125/06 & 146/06) 



ORDER 

TARSEM LAL, MEMBER(A), 

Since common questions of law and facts are involved, 

all the four cases are being disposed of by this common order with 

the consent of the parties. 

This case relates to separation of common cadre of 

GroupB Officers consistingóf Section Officers, Assistant Accounts 

Officers, Accounts Officers and Senior Accounts Officers pertaining 

w Audit and Accounts in the Accountant General Offices in the 

North Eastern Region. 

The applicants have explained that after reorganization 

of N.E.Region into different States, different Accountant Generals' 

offices have been set up from time to time during the period from 

1967 to 2005-2006. The man power have generally been 

transferred from AG, Assam, Guwahati which was the mother office 

before other AG offices were opened in the North East Region. Now 

there are 7 independent AG offices for all the 7 North Eastern 

States including Assam. Each of these offices has independent 

status and their own staff sanctioned to them frcm time to time. 

Therefore, there was no quetipn of forming any combined or 

common cadre for the employees/officei s of these offices at any 

time. The Group B officers ha:to pass SOG (Section Officers 
I 	3it 

Grade) Examination and subsequent promotions are made after 

passing such examination. Thus the term like own common cadre 

has no meaning and which is a vague concept. 

I 
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I . 

The applicants have challenged the impugned orders 

Iatcd 24.2.2006 (Annexure-D/O.A. 125/06) issued by the 

Comptroller and Auditor Geieral (C&AG) under which options have 

been called for from Group B Officers in the combined cadres to •• • 

separate them for different Accountant General's offices in the 

North East Region. The applicants explained that respondents have 

cliculated a scheme of so called separation of common cadre for 

C roup B officers without application of their mind. The corrected 

joint cadre has neither been published nor circu1atd in these days 

of right to information. Without knowledge of joint cadre, 

separation of cadre remains to be more vagne and opens rooms for 

arbiUariness and favoritism in the matter of transfer/Pr0m0ti 0  

Moreover, neither the service associations noi the employees have 

been associated in framing the so called scheiie of separation. The 

scheme of the so called separation of cadre as such does not satisfy 

the requirement of administrative fairness, fair 'play and openneSS 

and is therefore peryerse and vitiated by arbitrariness. 

5. 	
The Principal Accountant Genera.1 (Audit), Assail' has 

issued a circular No.Estt. 1/Audit! 151/2005-06/394 dated 

31.3,2006 (AnnexUreD/O.A. 125/06) circulating a copy of the 

C&AG policy No. 144-NGE(APP)/ 17-2004 dated 24.2.2006 

(AnneXUre-D/O. 125/06) undei' which modaliticS for separation.°f 

cc'inmofl cadre of Group B officers in A&E aid civil audit offices in 

North Eastern Region have been framed. As per the above circular, 

ail Group B officers were to exercise option o. 1-1 or before 17.04.2006 

positively for onward transmiSSi0fl to .he cadre ontroUing 

H 
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it1iority  i.e. C&AG. Subsequently the last date of exercising option 

cIe extended upto to 26.4.06. 

6. 	After completion of the process of exercising option on 

'26.4.06 C&AG furnished clarification vide his letter No.221-

NGE(App)/ 17-2004 dated 25.4.2006 (Ari.nexure-F/O.A 125/06). In 

ii I regard it has been mentioned vide para V of the above letter as 

Ui icIer 

• 	.'The sajictioned . rength minus existing vacancies 
proportioiiateIy 1.4istributed in each cadre is the 

F 	,the purpose of separation of 
cadre No additional post is being created for the 
present.' : 

U uder the above scheme of scp.ration of cadre of Group B officers, 

ui officer who cannot be accommodated to the office of his choice 

as per his option exercised, he will be posted on deputation to 

deficit offices and will remain under the cadre control of the 

Principal Accountant General (Audit) Meghalaya, Shillong till he is 

permanently allocated to the office of his choice mentioned in the 

option form. It would be seen from the criteria brought out for so 

called separation of Group B cadre the plea of combined/common 

cadre deserved to be considered taking into account the fact that 

Group B officers in N.E.Region, belong to their respective 

permanent office. The schemeis susceptible of causing undue 

dislocation of officers from their parent offices. Earlier under the so 

called combined/common cadre system officers in the cadres of 

SO/AAO & AO/Sr.AO were transferred on tenure (18/12 months) 

l)aSiS to the deficit offices who were invariably repathated to their 

respective parent offices. This system of repatriation goes to prove 

LI 



/ 	 I  
that all the Group B offlçers of 4iç N.E.Region have been having 

their own parent offices. The Group B officers of the Accountant 

(ki'ieral, Assalil have been made to exercise tlieir option within 

26.4.06 as per 1)ohcy circulated which St11)Ulated vide Para V that if 

the number of optees for a particular office is less than the 

sanctioned strength of that office all the optees shall be allocated to 

that office. 

7. 	The Group B Offlcers of Guwahati offlce exercised their 

option on the understanding that the numbel' of optees for 

Piiiicipal Accountant General, Assahi Guwahati would be within 

the sanctioned strength and therefore all or them would be 

acconun64ated in their parent office. After the process of exercise of 

option was completed on 26.4.06, a clarification issued by the 

CAG's office vide letter dated 25.4.06 was commuiiicated to the 

Association. As per said clarification, the word 'sanctioned strength' 

has been replaced by the word 'Required strength'. This action of 

reversal of a vital clause of the scheme made by way of issue of 

clarification after exercise of option should have been followed by 

further cancellation of the options so exercised making them 

invalid. Para II of the policy states that vacancies in combined 

cadre may be proportionately distributed amor4gail the concerned 

offices and the existing staffs may be allocated t6 various offices 

against their required strength i.e sanctiond strength minus 

vacancies proportionately distributed in each c.dre. As per existing 

policy as reflected in various reports vacancies of different cadres 

are dtermined with reference to the sancitioned strength in 

.1., 
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respective cadre. The adoption of the new term 'equired strength' 

s not in conformity with the existing norms and is therefore 

ithout any basis. Adoption of required strength fbr the pWp0se of 

determining vacancies in the offices under so called combined 

cadre system would lead to incorrect position of vacancies in the 

oiflces, causing scope for arbitrariness and favoritism. If the total 

iuinber of optees of a particular cadre for a particular office is 

vthin the sanctioned strength of that cadre for that office, 

declaring surplus with reference to required strength would be 

violative of the existing norm. 

81 	 As per Para IV of the policy paper if sufficient 

volunteers are not available for posting on deputation basis to the 

1c.ficjt offices the junior most person in excess of requh'ed strength 

in each cadre shall be sent to deficit offices and no *c7illingness  will 

be necessary for the purpose of deputation which is violative of 

existing norms of deputation as willingness of the incumbent is a 

prerequisite to be fulfilled. The administrative arrangements and 

orders made so far do not reflect fair administrative POlICY made for 

the so called separation of cadres and the orders and circulars in 

this regard have been issued whiiisically and arbi1rarily. 

9. 	Aggrieved by the orders the applicants approached 

l -Ion'ble Central Administrative Tribunal, Guwahati against the 

above orders. The Hon'ble Tribunal passed the orders and the 

oPe 1 aUve .portion of the order is as under 

In he meantime, in the interest of justice, 
by way of interim order, this Tribunal directs the 

.n\ 
k11% 
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respondents not to disturb the applicants from 
their place of postings till the next date.' 

Against the above orders the respondents approached Hon'ble 

Central Administrative Tribunal, Guwahati Bench by filing Misc. 

!titiO1iS and the Tribunal passed the order. Operative portion of 

.' ordel is re1)1'OdUCed as follows 

"Therefore, 	considering 	the 	balance 	of 
convenience, hardship, legal injury etc. in favour 
of the original applicants in the O.As,: I .  am of the 
view that at this point of time there is no need to 
alter change or modii' the interim order that has 
been passed earlier. Therefore, the Misc. Petitions 
do not merit and therefore the same are liable to 
be dismissed. 
However, the respondents are at liberty to 
implement the scheme in a more 
scientific/practical manner without disturbiflthe 
applicants of their place of option." 

10. 	In the  present Original Applications under consideration 

of the Hon'ble Tribunal the applicants have sought f61 the following 

reliefs 

The scheme of separation of common cadre of 
Group B officers in the Civil Audit Offices in the 
N.E.RegiOfl circulated under circular dated 
24.3.06 (Annexure-C) and 3 1.3.06 (AnneXure-C) 
together with Circular dated 20.4.06 (Annexure-E) 
be set aside and quashed. 

The applicants shall not be transferred to other 
offices from the office of the Principal Accountant 
General (Audit), Assam, Guwahati-29 which is 
their base office. 

'['he respondents have filed, detailed written statement 

deiiyiilg the contentions of the applicants. The main contention of 

the respoi;ideflts is that on appointment to the cadre of 

Clerk/Typists/AudltoI' upto the promotion of Senior Accountant 

the applicantS fall under Group C cadre which were separated on 
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different dates for different A.G offices. The Section Officer's Grade 

Examination passed officials of different AG offices in N.E.Region 

are considered for promotion to the post of Section Officer, which is 

iitry point of Group 13 combined cadre. The promotion to the post 

of Section Officer's is made with a condition that the person 

concerned is. liable to be transferred to any of the AG offices of 

N .E.Region. The above condition is laid down in the promotion 

order itself The applicant while accepting the promotion accepted 

the said condition without any objection and therefore, they are 

c stopped from agitating any grievances whatsoever against their 

transfer on deputation to various offices of the A.G (A&E) in 

N.E.Region. 

12. 	There is a common gradation list with reference to the 

date of appointment in the grade for all the officers of NE Region in 

respect of the cadre from Section Officers to Sr. Audit Officers, 

\\1uc.h  is published every year with interse-seniOritY and circulated 

Lunong all the officers of the NE Region calling for objctionS, if any. 

The lists are fmalized after considering such objecti&ns. The said 

gradation list is maintained by the A.G (A & E), Assam, Guwahati 

being the cadre controlling authority. Separate seniority for each 

cadre as mentioned above is given in the gradation list. The date of 

continuous appointment of proinption to the respective cadres is 

indlcated in the relevarit .columr against the concerned officers, 

which clearly shows that there was a common cadre prior to cadre ., 
separation and the same has been reflected . in Anexure-C 

(O.A. 115/06). 

C) 
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13. 	The cadre separation has become ncessary to cater to 

the needs of the larger public of those States of North East where 

independent A.G. offices with Permanent staff ire available. It has 

become necessary to separate the existing comiaon cadre of Group 

13 officers of AG Offices in the North East Regioii functioning under 

die C & A G for the purpose of conducting iudit and Accounts 

functions smoothly in each of the States of l'.E Region and the 

sunc is fair, and transparent and has taken into consideration the 

Lu;cr common interest of the combined cadre. 

I 1. 	For stoppaig the deputation on rotation basis for 

eighteen months the said scheme has beeii formulated and 

implemented in the interest of the Group cadres. There is 

ihso1utely no arbitrariness, illegality, malice In law in adopting 

such scheme. Larger public interest and employee's demand were 

iiiade in support of the cadre separation as the Government 

servants of states like Arunachal Pradesh, NLgaland, Mizoram, 

Tripura wants a permanent AG: office along with permanent 

employees. No prejudice has been caused to the applicant because 

,,Al along they were on deputation to those North Eastern states 

eveil prior to cadre Separation. By accepting the said deputation on 

i.otation basis, they have actually and factually no grievance 

against deputation. The said scheme will not affect the seivic 

condition and seniority of the applicants. The apex Court way back 

in 2003 in Prafulla Kumar Das case held that the seniority is not a 

itii iWunental right but is a civil right. 

k~"' 
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15. 	We have heard Dr J.L.Sarkar and Mr B.Choudhury, 

lcurneci counsel for the applicants and Mi' G.Baishya, learned 

Si,C.G.S.C, 

 

and Miss U.Das, learned Acldl.C.G.S.0 for the 

;j.;iidents and perused the documents. Learned counsel for the 

•H. I1ts  averred that the executive has the full power to make 

w v policy and in this case the area and the manner in which the 

Policy may be formulated by the C&AG is given in para 5.6.1 of 

C&AG Manual of Standing Orders (Administrative) which is 

rc1)roduced as under: 

"(i) Each civil Audit Office and Civil Accounts office 
and each Railway Audit Office has its own Section 
Officers cadre except where any such office is re-
organised into two or more thdepeiident offices 
and so long as the cadre is not separated for the 
offices into which it has been re-organised. 
(ii) The interse eniority of Section Officers 
(Commercial is fixed on All India basis under 
separate orders issued by the Comptroller and 
Auditor General of India. 

(lii) Similarly, the seniority of Section Officers 
(Defence Audit branch) and Section Officers (Posts 
and Telecommunications Audit branch) is fixed 
separately." 

I le pleaded that the transfers which have now been contemplated 

under separation of cadre is not an exercise envisaged under para 

5.6. 1 of the C&AG Manual (supra). He pleaded that executive 

uii1onties are preparing a common seniority list for the purpose of 

j.raiisfer which is not a list of the common cadre. He averred that 

although the SOG examination conducted on all over India basis 

but promotions as Section Officers are given each AG office wise. 

He pleaded that similar policies were formulated earlier also in 

1996 and 1998 and those policies are still in vogue and the same 

/, 
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liave not yet been cancelled. Therefore, how ano 
o t  be formulated. 

16. 	He averred that éarlièi4also the of1ic 

the deficit offices for a period.of 1812 months fr 

but now the Group B: offlde iiibe posted or 

without specifying any. thnmit.LjThey will be r 

parent offices or offices ofTtheir choice as and w 
"• 	. 

are available which may:take a very long tin 

iiphcuori of deputation is different and the 

policy cannot 

were posted to 

surplus offlces 

dejutation basis 

to their 

the vacancies 

Moreover, the 

cannot be 

• sent on deputation against their willingness. H further averred 

that the Dhector, Legal has given, his opinion Lganst the above' 

scheme vide his note No.IC/50-2005(Law) dated 13. 12.05 

(Armexure- 14j0.A. 115/06) as under: -. 

'The cadres of Group B officer 
Offices in N 7E, Region beir 
allocation of officers to the ¶Ba 
Office from which such officer j 
ignoring e:Qptioq,aiready ee 
legally sustainableas the con 
cadre'andBase Office' do not go 
can be a1lated only as per thei 
is not possible to1 allocate a p 

• option, aA9caiionca be made a 
critrion."  

in all the Civil 
common, the 

e Office', i.e. the 
jassed the SOGE, 
:Lised may not be 
•ept of 'Common 
together. Oflicers 

r option. In case it 
(erson as per his 
4 per other agreed 

to formulate any 

16 of the Indian 

I there should be 

framed by the 

ited the following 

he averred that the Government has the right 

policy,  but same should not violate-Articles 14 71 ,  

Constitution. The policy should be fair for all 

no discrimination under the subtle irrgenui 

Government. In support of his contention he has 

decisions: 

0 
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Parshotam Lal Dhingra vs Union of India, AIR 
1958 SC 36, 
G.S.Lamba and others vs. Union of India, AIR 
1985 SC 1019 and 
Nirmal Chandra Bhattacharjee & Ors. vs. Union 
of India & ors., 1992 SCC (L&S) 236 

ai id canvassed the position that protection afforded by Art. 311 and 

ut IC! pLu'ts of the Constitution cannot be nullified or whittled down 

Jvei plu'asing and subtle ingenuity. 

To come to a rather disconcerting conclusion that a 

Uody like the Government of India acted deliberately in 

contravention of the mandatory rule from year to year. 

In the last case it was held 'that was their guarded 

siafl(L in counter affidavit as well. But in this court they have taken 

cciii rarv stand and have supported respondents who were 

petitioners before Tribunal. It is undesirable on the part of official 

bodies to take such stand on policy matters.' 

17. 	The learned counsel for the respondents on the other 

hand 	persuasively argued that a common 	seniority 	list is 

niaintained for all Group B officers for North Easterii States. He 

produced a copy of the same for perusal of the Hon'ble Tribunal. He 

averred that it has already been stipulated in the promotion orçlers 

or the SOS vide Adm- 1 order No.260 dated 31.12.04 while issuing 

1,1 ic promotion order that the promotions would be without, 

prejudice to the claim of the seniority and also subject to the 

condition that. the seniority in the cadre of AAO will be fixed later 

w id officers were promoted to officiate as AAO (Group B Gazetted) 

in the scale of Rs. 7450-11500/-. He further averred that the 

N 
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OIIICCfS are liable to be transferred and posted to any of the offices 

of the AG (A&E) in Assam, Nagaland, Tripura, Manipur, Meghalaya 

etc. or in other offices likely to be opened in future in the 

NE.Region. The officers are required to indicate whether they 

cept 	the promotion or not within 31.1.05 failing which their 

ouiotlons will be treated as refused. He averred that they have 

aiready accepted the promotion with the condition that they can be 

juStc in any of the AG offices within the AG, N.E.Region therefore, 

Ii le\ should not bring the matter before the Tribunal under this 

1 :. ii se. 

Ti ie learfle(i counsel further pleaded that this policy has 

he(n lormulated for the over all benefit of the Group B officers 

josted in different offices and more than 90% of them are satisfied 

with the same. It is only leas than 10% officer who are agitating 

Ligi:diist the same. The different AG offices had been set Up on the 

(1eUuUCI of Government servants of 7 differeiit States otherwise 

1 ) were supposed to deal with only one office at Guwahati. The 

(leciSiOfi to separate cadre of Group B posts in N.E.Region is a 

Iioiicv decision taken in the interest of efficient functioning of the 

vuious offices in the Region and in settlement of a long standing 

teiiimnd of the State Government employees. The officers so 

i isfiri'ed earlier were paid deputation allowances and other 

iiwicial benefits during their posting away from their families. 

19. The learned counsel for the respondents has also relied 

on tlic Ibilowing decisions in support of their contentions 

(i) 	1987 (Supp) SC-C 257, 

V 
- 



,t 

(ii) (1990) 2 SCC647,., 
(lii) (1998) 4 8CC 598, 

 AIR 2002 Sc 1703, 
 (2003) 2 scc 632, 

 1980 (Supp) SCC 559, 
 1995  (Supp) SCC 44, 

 1998 4 SCC 598, 
 2003 2 SCC 632 and 

 19978SCC372 

and canvassed the position that the Govt. servants have only right 

to safeguarding rights or benefits already earned acquired or 

n accrued btit they canot challenge the authority of State to make 

;ueIi amendments or alterations in rules. Nor can Tribunal 

luterfere with the exclusive discretionary jurisdiction of the State. 

Policy once formulated is not good forever; it is perfectly within the 

competence of the Union of India to change it, rechange it, adjust it 

and readjust it according to the compulsions of circumstances and 

Ilic imperatives of circumstances and the imperatives of national 

considerations. 

'20. 	While discussing the scope of judicial review he averred 

that Union of India can formulate or revise any policy for over all 

benefit of the Government and which cannot be challenged unless 

it is arbitrary. InState of Punjab 8o Ors. vs. Inder SIngi & Ors., 

(1997) 8 8CC 372 the Hon'ble S upreme Court has held that 'there 

can be no deputation without the consent of the person so deputed 

and he would, therefore, know his rights and privileges in the 

deputation post. It is possible that by reason of such a merger, the 

c)'iance of promotion of some of the employee's may be adversely. 

afleted, or some others may benefit in consequence. But this 

cannot be a ground for setting aside the merger which is essentially 

• 	

. 	 .. 
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)L)I1C\ decision. Mere chance of promotion was not a condition of 

i. 1VICC and the fact that there was a reduction in the chance of 

pi'o111O1 on would not amount to a change in the conditions of 

service, 

21. 	In Association for the Officers of the W.B.audit and 

Accounts Service and others vs. W.B. Audit and Accounts 

Service Association and others, 1995 Supp (4) SCC 44 the 

1 kii'ble Supreme Court has observed that "the State Government 

had fully examined the question oImerger of the two services and 

iucl taken a conscious decision to the effect that such merger was 

not in the interest of administration. We have been taken through 

I i afihlavit wherein elaborate reasons have been given for rejecting 

ic c,Icwand for merger of the two services. It is not open to the 

ug1i Court to go into the merits of the reasoning of the State 

Government." In P.U.Josbl and others vs. Accountant General, 

Pdimedabad & Ors. (2003) 2 SCC 632 the Hon'ble Supreme Court 

1 iad held as under 

"....Questions relating to the constitution, pattern, 
nomenclature of posts, cadres, categories, their 

• 	creation/abolition, prescription of qualifications 
• 	and other conditions of service including avenues 

of promotions and criteria to be fulfilled for such 
promotions pertain to the field of policy is within 
the exclusive discretion and jurisdiction of the 
State, subject, of course, to the limitations or 
restrictions envisaged in the Constitution of India 
and it is not for the statutory tribunals at any 
rate, to direct the Government to have a particular 
method of recruitment or eligibility criteria or 
avenues of promotion or impose itself by 
substituting its views for that of the State. 
Similarly, it is well open and within the 
competency of the State to change the rules relatin 
g to a service and alter or amend and vary by 
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addition! substraction the qualifications, eligibility 
criteria and other conditions of service including 
avenues of promotion, from time to tinie, as the 
administrative exigencies may need or necessitate. 
Likewise, the State by appropriate. r.jIes is entitled 
to amalgamate departments or bifurcate 
departments into more and constitute different 
categories of posts or cadres by undertaking 
further classification, bifurcation or amalgamation 
as well as reconstitute and restructure the pattern 
and cadres/categories of service, as may be 
required from time to time by abolishing the 
• existing cadres/posts and creating new 
cadres/posts. There is no right in any employee of 
the State to claim that rules governing conditions 
of his service should be forever the same as the 
one when he entered service for all purposes and 
except for ensuring or safeguarding rights or 
benefits already earned, acquired or accrued at a 
particular point of time, a government servant has 
no right to challenge the authority of the State to 
amend, alter and bring into force new rules 
relating to even an existing service." 

22. 	Miss U. Das, learned AdcIl.C.G.S.0 has invited our 

aucntion to O.A. 14/06, wherein the learned counsel for the 

1)p1iCar1t in reply to the written statement of the respondents has 

si.aed as under 

"Further, the term "Guwahati Base Officer" used 
by the respondent in the case of Shri Subrata 
Sutradhar, SO(Audit) is not correct. Rather, as per 
his promotion order to the post of S.O he belongs 
to Common Cadre Officer and not "Guwahati Base 
Officer", since, the cadre in respect of 
Sos/AAOs/Aos/Sr.Aos are being jointly 
maintained through aconirnon gradation list by 
the Cadre Controlling Authority (i.e. Principal 
Accountant General (Audit) Meghalaya, Shillong 
etc.) Thus, the respondent's concept of "Guwahati 
Base Officer" does not hold good, secondly the 
applicant in his representation dated 9.12.05 
served to the Cadre Controlling Authority, 
requested for clarification of the points. 

"Once a person is promoted to the post of S.O and 
become part of common cadre of group B officers 
in the A & E officers of N.E.region, the office to 
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which he 1elonged piior to such promotion is not 
relevant." .. 
"Each. •.and .. 'every 	proniotion 	order 	of 
Sos/AAOs/Aos/Sr. AOs rather mentioned that 
common cadre. officers are liathe to be transferred 
to any audit offices locatAd in N.E.Region. 
Moreover, the concept of "Base office" is 
unfounded by the Hon'ble C4T,' Guwahati (O.A. 
No.860.1.1986). •. 

Relying on those assertions,, of the applicant n earlier O.A. she 

subuaittek.. that the piesent applicants cJt deny the above 

positions.  

23. 	We have given our due consideration-to 1the argument, 

pleadings, evidence and material placed on recM'd inthese cases. 

Admittedly C&AG is the Constitutional authoriiy as enshrined in 

Chapter V, Article 148 to Art 15 1.. of the Indian Constitution. In 

Article 148(5) following has been stipulated. 

"(5) Subject to thd.provisions of this Constitution' 
• 	and of any law rnadeby Parliatnnt, the conditions 

-. ,of service, of persdis serving in the Indian audit 
• 	and Accoñnts Dejartrnent and he administrative 

- . powers of ,the Comptroller and Auditor,  General 
shall be such j.as, irlay. be  prescried by rules made 

• by the Presidentafter consultation with the 
ComptlDllei and Aiditor Generai". - 

it is very clear that C&AG is fully1 empov ered 10 take any policy 

decisions relating to the offlcers and staff working in the Indian 

Audit and Accounts Department. All AG offices of different States 

114 

nal control of the we lunctioning under administrative and func 

C&AG. 

As regards provision of .separate 

office, position has been given in para 5.6.1 of 

S t.andling Orders (Administrative) supra. As 

for each AG 

's Manual of 

above, a 
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separate cadre of Section Officers.is required to .be. formuiated for 

each AG office, whereas in AG 1 ffices of North' East Region, 
.; 	••.E' ',:. 	. 

separate cadr&of Section 'Offlcers i. Group B officers could not be 
I 	;. ' 	• 	. I'  

formulated earlier. as. AQ..offlces, for different States have been .; 	i 	. 	 • 
.r 	..'. 	'r• 

established during thern period froml967 to 2005-06. Moreover, 
IV  

i.heie is a. shbriage .of, si.ich offl rs in most of the AG offices 

established in the Noi'th.East Rgion except there were surplus 
...?.",.. 	•. 

Seciion Officers. inAG Güwahati.'They were posted on deputation 

to the deficit offices from surplus officès. 	.2 

21. 	That the common cadre of Group B officers is being 

maintained in respect of all the AG offices of 7 States for posting 

and transfer to the deficit offices from the surplus ,offices. In the 

past, period of posting to the deficit offices was limited to 18 

months in1the first instance and 12 months. in the subsequent 
• 	 - 	 '01. 	 •0 

instances. They were paid deputation allowance and other financial 

benefit mainly for. staying away from their families and due to 

d.Iflcult terrain and hostile weathei conditions As such ad hoc 

i angements cannot continue for an indefinite period and 

therefore C&AG, has decided 4o. bifurcate the conimon . cadre, and 

allot Group B Officer to each of the AG office for carrying out their 

work smoothly. •. ' 

25. 	That more than 90% of the people are satisfied with the 

above policy and less than 10% of the officials are agitating against 

the same. 'Their apprehension is that once they are posted in the 

deficit offices on deputatiOn: they may have to contin,ue there for 

much longer period till the vacancies are available and they are 
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i'cpatriated to the offices for which they 

options. Whereas before' the policy enuncial 

i(:LIer dated 24.3.06, they were repatriated 

exercised their 

by C&AG vide its. 

to their base offices 

'it.1iin a period of 18/12 months. 

	

26. 	From the above it is clear that C&AG is a constitutional 

authority and fully empowered to mak.policy in respect of officers 

and staff working in IA&AD. He has issued policy ,  guidelines of 

separation of combined cde undei the provisions of para 5.61 of 

We C&AG Manual of Standing Oi'ders (A4inistrative) (supra). 

separation of combined cadre of group B h.s been done in the 

larger interest of Group 'B'.officers working inAG offices as well as 

State Government employees in different s1ates in North East 

Region. 

	

27, 	The case law cited by the learred counsel for the 

applicants is not directly applicable for separation of cadre and is 

therefore, not to be relied upon. 

	

28. 	. 	In view of the above, it appears that the fear of the 

employees who will be posted to deficit offices are genuine. They 

may have to wait for much longer period till they are repatriated to 

the offices of their choice. Whereas earlierill such officers on 

deputation were repatriated within a period of 18/12  months. This 

'i'ribunal therefore directs the respiI4ents  No.2 to 8 that the policy 
/ 

of bifurcation of,  common acie oçioup B officers . consisting of 

SO/AAO/AO/Sr. AO may çrçviectand for officers to be posted 
I 

on deputation in the deficit offices, 
N 
naxunum limit of time period of 

I] 

p 

:.'. 



ry~ * 

21 

such deputation prescribed after.which they should be repatriated 

to the offlces of their choice 

With-the above order all the applications are disposed 

of. In the conspectus facts and circumstances of the case, there will 

be no order, as tocosts.. 
•.:' 

•. 

- 	 Sd/ViCE 04AZAMAN 
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The applicants are SOG Examination qualified officers now working as Assistant 

Audit Officer in Group 'B' cadre. They are borne in the office of the Principal 

Accountant General (Audit) Assam, Guwahati. There are other offices of Accountants 

General (Audit) in Meghalaya, Manipur, Tripura and Nagaland states. 

By Circular No. 144-NGE (APP)17-2004 dated 24/03/2006, No.Estt-I/Audit/1-

51/2005-06/394 dated 31/03/2006 and Circular No. Estt-IlAudit/1 -51/2005-06 dated 

20/04/2006 the respondents have circulated a scheme of separation of cadre of Group 'B' 

officers in Civil Audit offices. The scheme has been formulated on the wrong premises 

that there was commonlcombined cadre. In reality there has not been any formal 

common/combined cadre. Moreover, the scheme called for option and after receiving 

options brought into play the concept of 'required strength' substituting the 'sanctioned 

strength' in Para V of the scheme. The term 'required strength'. adds to 'vagueness' of 

the scheme. The scheme of separation of cadre is as such not just and fair and is illegal. 

The applicants are likely to be very adversely affected by the scheme in the matter of 

seniority and place of posting. The applicants pray for setting aside and quashing of the 

scheme of separation of cadre. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

An application under Section 19 of the A.T Act, 1985 

O.A No. ! 	/2006 

Shri Om Prakash Upadhyay 

Shri Snehangshu Nat/i 

Shri Sarat Chandra Das 

Applicants 
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Applicant Nos 1, 2 and 3, are working as Assistant 

Audit Officers, all Group B Officers, in the Office 

of the Principal Accountant General (Audit), 

Assam, Guwahati. 

--Versus-- 

Union of India, Represented through 
Respondent No.2 

The. Comptroller & Auditor 
General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi — 110 002. 	. 

The Principal Accountant General (Audit), 
Meghalaya, etc., Shillong-1. 

The Principal Accountant General (Audit), 
Assam, Güwahati - 29 

The Accountant General (AudiO, Nagaland, 
Kohima 

The Accountant General (Audit), Tripura, 
Agartala. 

The Accountant General (Audit), Manipur, 
Imphal 

-Respondents-- 

I 
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Particulars for which this application is made 

The application is made against the separation of the common cadre of Group 'B' 

Officers in the A & B and Civil Audit Offices in N.E Region as stated by the respondents 

in Circular No.144-NGE (APP) 17 - 2004 dated 24.3.2006, and No.Estt-JlAudit/1-

51/2005-06/394 dated 31.3.2006, and Circular No .Estt-J/Audit/1 -51/2005-06/22 dated 

20.4.2006. 

Jurisdiction 

The applicants declare that the subject matter of the case is within the jurisdiction 

of this Hon'ble Tribunal. 

Limitation 

The application is within the period of limitation prescribed by Section 21 of the 

A.T Act, 1985. 

Facts of the Case 

4.1 	That the applicants are Citizens of India and as such are entitled to the rights and 

priviledges guaranteed by the Constitution of India. 

4.2 	That the applicants are Group 'B' Officers Designated as Assistant Audit Officer 

(for Short AAO) posted in the Office of the Principal Accountant General (Audit), 

Assam, Guwahati. They all have qualified S.O.G Examination, which is basic 

requirement for Section Officer. They have a common cause of action regarding a 

scheme of so called separation of cadre'of Group 'B' officers and as such pray for 

the permission to file the Common application under Rule 5(4)(a) of the C.A.T 

procedure Rules 1987. 
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4.3 	That in the N.E region there are Audit Offices under respective Accountant 

General (Audit) for Assam, Nagaland, Manipur, Tripura, and Meghalaya etc. 

The promotional avenue is as under: 

Clerk/Auditor 

(on passing of S.O.G Examination) 

Section Officers 

AAO 

AO 

'i Sr.A.O 

It is stated that there have been causes for transfer and posting of personnel 

in the different cadres in the different offices of the states mentioned above. For 

this the offices have used different terminologies such as Common Cadre, 

Combined cadre, base office, etc. without defining and coherently delineating the 

concept of the so called Common Cadre, Combined Cadre and Base Office. 

Personnel passing S.O.G examination from a particular office are promoted as 

Section Officer (for short S.0). without reference to seniority in the feeder cadre 

i.e., Clerk/Auditor. Interse seniority of the feeder cadre officials for promotion as 

S.O Was not made. The term 'Common Cadre' or 'Combined Cadre' has 

therefore been vague concept. The office has circulated a Transfer policy in 1996 

which reflects' some working arrangement together with D .0 Letter dated .8.9.98 

(Copy of the Transfer policy of 1996 and letter dated 8.9.98 are enclosed as 

Annexure 'A' and 'B' respectively). 
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4.4 	That the respondents have circulated a scheme for so called separation of cadres 

for Group 'B' officers without application of mind. The scheme has been 

published without first completing the basic requirement of formation of distinct 

cadres. The corrected joint cadre has not been published or circulated in these 

days of right to information. Without knowledge of joint cadre, separation of 

cadre remains to be more vague and opens rooms for arbitrariness and favoritism 

in the matter of transfer/promotion. Moreover, neither the service associations nor 

the employees have been in any manner associated in framing the so-called 

scheme of separation. The scheme of the so-called separation of cadre as such 

does not satisfy the requirement of administrative fairness, fair play and openness 

and is therefOre perverse and vitiated by arbitrariness. 

	

4.5 	That in terms of C & A G's letter No. 144-NGE (App)/17-2004 dated 24.03-2006 

communicated vide circular No. Estt.-1/Audit/1-51/2005-06/394 dated 

31-03-2006 of the O/o the Principal Accountant General (Audit), Assam, 

modalities for separation of common cadre of Group 'B' Officers in A & E and 

Civil Audit Offices in North Eastern (NE) Region have been framed. As per the 

above circular, all Group 'B' Officers were to exercise option on or before 

17-04-2006 positively for onward transmission to the Cadre Controlling 

Authority. Subsequently the last date of exercising option were extended up to 

26-04-2006. vide Controlling Authorities Circular No..Estt-JlAudit/1-51/ 

2005-06/22 dated.20.4.2006 The option form was also revised suitably vide letter 

ibid. 

Copies of letter dated 31.3.2006, 24.3.2006, and 20.4.2006 are enclosed as 

Annexure 'C' and 'D' respectively. 
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4.6 	That after completion of the process of exercising option on 26.04.2006, CAG's 

office sent clarification vide CAG's letter No. 221-NGE (APP)/17-2004 dated 

25-04-2006 regarding Para V of the policy of separation of Group 'B' officers 

earlier circulated replacing the phrase 'SANCTIONED STRENGTH' by 

'REQUIRED STRENGTH' and clarifying that Sr. A.O./AO/AAO/SO would be 

treated as four (4) separate cadres for the purpose of allocation and that ratio of 

80:20 in cadre of AAO/SO and Sr.A.O./A.O will be maintained in each office 

while separating these cadres. 

Copy of letter dated 25.4.2006 is enclosed as Annexure-E 

	

4.7 	That the clarification given vide CAG's letter dated 25-04-2006 (received in the 

0/0 the PAG, Audit, Assam on 26.04.2006) were communicated to the General 

Secretary, Civil Audit Association (AAO's, SOs) vide letter no. Estt-JlAudit/ 

1-51//06-07/498-499 dated 08-05-2006. 

Copy of the letter dated 8.5.2006 is enclosed as Annexure-F 

4.8 That previously options were exercised vide (i) Circular No. 

Estt. —1 /Audit/ 1 -0 1/03 -04/275 dated 03-11-2003 as well as (ii) Circular No. Estt. - 

1/Audit! 1-51/03-04/101 dated. 06.07.2004. Option exercised vide Circular dated 

3.11.2003 was subsequently cancelled. 

Copy of the letter dated 6.7.2004 enclosed as Annexure-G 

	

4.9 	That as per clarification given in Para (ii) of CAG's letter dated 25-04-2006, an 

Officer who cannot be accommodated to the Office of his choice as per his option 

exercised, he will be posted on deputation to deficit offices and will remain under 

the cadre control of the Principal Accountant General (Audit) Meghalaya Shillong 
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till he is permanently allocated to the office of his choice mentioned in the option 

form. 

That after reorganization of NE Region into different States, Offices of the 

Accountant General Manipur and Tripura were opened in 1967 in Imphal and 

Agartala respectively and the office of the Accountant General Nagaland, Kohima 

was opened in 1973. Many office Staff of office of the Accountant General Assam 

(undivided) which was actually the mother office, had to bear the main brunt of 

forceful transfer to those newly created offices. All those three A.G. offices in 

Kohima, Imphal and Agartala acquired the separate identity from their mother 

office i.e. office of the Accountant General Assam, Meghalaya etc. Shillong w.e.f. 

1975 in respect of establishment, budget provision and the recruitment power. 

Since 1975 Accountant General, Nagaland, Manipur & Tripura recruited their staff 

(Clerk, Auditor/Accountant) on their own sanctioned strength and budget provision. 

With the establishment of separate AG's offices viz., A.G Assam, Meghalaya etc., 

Shillong, A.G Nagaland, Kohima, A.G Manipur, Imphal and A.G Trupura, Agartala 

each office had its own Section Officer's cadre. 

4.11 That it would be seen that the criteria brought forward for so called the separation of 

Group 'B' cadres in the above perspectives on the plea of 'combined cadre' 

'common cadre' deserve to be considered taking into account the fact that the 

Group 'B' Officers in NE Region belong to their respective parent offices. The 

scheme is susceptible to causing undue dislocation of officers from their parent 

offices. 

4.12 That as per provision of Para 5.6.1 (i) of CAG's MSO (Administrative) vol-i (3rd 

Edition), the office of the (i) Accountant General Tripura, (ii) Accountant General 
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Nagaland (iii) Accountant General, Manipur and (iv) Accountant General Assam, 

Meghalaya etc. are having their own Section Officers cadre, the so called common 

cadre system for the purpose of running the deficit offlces. Dearth of Group B 

Officers in some offices was not by transferring officers from other units. Officers 

transferred were said to be transferred from their own cadre i.e., base office for 18 

months to the offices where there were dearth of officers, called deficit offices. 

Dearth of Group B officers in some offices was met by transferring officers from 

other units. Officers transferred were said to be transferred from their own cadre i.e. 

base office for 18 months to the office where there were dearth of officers, called c 

deficit office. 

4.13 That the distinct individual Section Officer (SO) cadres of the four offices have 

been the so called combined cadre for the purpose of running the offices. That the 

so-called combined cadre has been going on as an ad-hoc measure. Under the so-

called combined common cadre system, Officers in the cadres of SO/AAO & 

AO/Sr. AO are transferred on tenure (18/12 months) basis to the deficit offices who 

are invariably repatriated to their respective parent (base) offices. This system of 

repatriation goes to prove that all the Group 'B' officers of the N.E. Region have 

been having their own parent (base) offices. The CAG's office has also instructed 

vide letter No. 108-N.2/127-88 dated. 29-02-1990 that Section Officers may be 

posted in the offices from which they passed the S.O.G. Examination. 

•Copy of the letter dated 29-02-1990 is enclosed as Annexure-H 

4.14 That the Group B officers of the O/o the Pr. Accountant General (Au) Assam, have 

been made to exercise their option within 26-04-2006 as per policy circulated which 

stipulated vide Para V that if the number of optees for a particular office is less than 
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the sanctioned strength of that office all the optees shall be allocated to that office. 

The Group 'B' Officers of Guwahati office exercised their option on the 

understanding that the number of optees for Pr. Accountant General (Au), Assam, 

Guwahati would be within the sanctioned strength and therefore all of them would 

be accommodated in their parent office. After the process of exercise of option was 

completed on 26-04-2006, clarification issued by the CAG's office vide letter dated 

25-04-2006 was communicated vide letter dated 08-05-2006 to the Association. As 

per said clarification, the word 'sanctioned strength' has been replaced by the word 

'Required strength'. This action of re'ersal of a vital clause of the scheme made by 

way of issue of clarification after exercise of option should have been followed by 

further cancellation of the options so exercised making them invalid. 

Para II of the policy paper states that vacancies in combined cadre may be 

proportionately distributed among all the concerned offices and the existing staff 

may be allocated to various offices against  their required strength i.e. sanctioned 

strength minus vacancies proportionately distributed in each cadre. 

As per existing policy as reflected in various reports vacancies of different 

cadres are determined with reference to the sanctioned strength in respective cadre 

i.e vacancy is equal to sanctioned strength minus man-in-position. The adoption 

of the new term 'required strength' is .not in conformity with the existing norms 

and is therefore without any basis. Adoption of 'required strength' for the purpose 

of determining vacancies in the offices under so called combined cadre system 

would lead to incorrect position of vacancies in the offices, causing scope for 

arbitrariness and favouritism. 
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If the total number of optees of a particular cadre for a particular office is 

within the sanctioned strength of that cadre for that office, declaring surplus with 

reference to required strength would be viOlative of the existing norm. As per Para 

IV of the policy paper if sufficient volunteers are not available for posting on 

deputation basis to the deficit offices the junior most person in excess of required 

strength in each cadre shall be sent to deficit offices and no willingness will be 

necessary for the purpose of deputation which is violative of existing norms of 

deputation as willingness of the incumbent is a prerequisite to be fulfilled. The 

applicants beg to state that in the circumstances the 'Option' becomes misnomer 

4.15 That the respondents are working in utter confusion in the matter of forming the 

cadres (so called commonl combinedl separate cadres) and calling for option from 

the concerned officers through the scheme, dated 24/03/06 circulated on 3 1/03/06 

without canceling the earlier option exercised vide Circular dated 06/07/2004. Being 

unaware as to how these option exercised vide CAG's Circular dated 24/03/2006 

issued under PAG's Circular dated 31/03/2006 would be dealt with. CAG further 

confused by canceling options exercised vide Circular dated 24/03/2006 without 

stating the fate of earlier options exercised vide Circular dated 06/07/2004 and 

instructed to exercise option in revised option form vide Circular dated 20/04/2006. 

The applicants as disciplined officers had to submit the options. Most unfortunately 

the respondents again were caught in their administrative inexpediency and issued 

letter dated 8/5/2006 to Civil Audit Associations, O/o the Pr. Accountant General. 

(Audit), Assam communicating some clarifications from CAG's office. These 

clarifications, instead of adding to clarity, made more complications in the subject 

matter of cadre constitution. 'A new term called "required strength" has been 

I 
4 
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brought into play in para V of the Scheme. The earlier term 'sanctioned strength' 

has been substituted by ' required strength', which is alien in the context of 

service jurisprudence. After this no fresh option was called for. This "required 

strength" comprehends in disguise the power to exercise arbitrariness according to 

the will of the office. 

4.16 That the General Secretary of the, Civil Audit Association, AAOs/S.Os (Civil) had 

submitted representation dated 25/4/2006 against the scheme of separation but no 

reply has yet been received. It is stated that the said Association is recognized under 

CCS (RSA) Rules, 1993. 

Copy of the representation is enclosed as Annexure I. 

4.17 That the matter of separation of so called common cadre of Group B officers of NE 

Offices was discussed on various occasions by the respondents. The applicants have 

come to know that in the meeting held in CAG's office on 28/11/2003 views were 

expressed regarding cadre separation, minutes of which were also drawn. The Pr. 

AG (Audit) Meghalaya, Arunachal Pradesh and Mizoram, Shillong expressed 

opinion that as per the principles enunciated by the CAG's office for separation of 

common cadre, keeping a common waiting list to any NE Offices in respect of 

those junior officials who would not be initially accommodated to the offices of 

their choice due to non availability of posts would virtually amount to maintaining a 

hither to existing common cadre since placing them in their offices of choice might 

take 

10-15 years considering the sanctioned strength and options exercised for a 

particular popular office. He also suggested that before separation of common cadre 

it would be more appropriate to have the proposed Arunachal Pradesh and Mizoram 

- 	 - 
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Audit offices created and options called for those new offices. In the said meeting it 

was also resolved that option for new Audit offices of Arunachal Pradesh and 

Mizoram might be called for. The applicants have come to know that such options 

were not called for. The cadres of Group B officers have been separated and never 

declared as common cadre. 

4.18 That in the circumstances of the case the applicants beg to state that administrative 

arrangements and orders made so far do not reflect fair administrative policy made 

for the so called separation of cadres and the orders and circulars in this regard have ' 

been issued whimsically and arbitrarily. 

$ 
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4.19 That there are separate offices under the different Accountant General which are 

popularly called the base offices but most unfortunately the terms common cadre/ 

combined cadre have been bfought into play and ultimately the scheme of 

separation of cadre has been purported to be implemented. 

4.20 That the applicants are employees of the Principal Accountant General (Audit) 

Guwahati which is their base office. The separation of cadre as circulated may 

jeopardize the posting position, which shall adversely affect them. 

4.21 That the scheme of separation of cadre as circulated has no rationale and does not 

fit the situation now prevailing in the Audit Organisation. 

5. 	Grounds and Legal Provisions 

5.1 	For that the separation of so called common/combined cadre in disguise opens 

rooms for erstwhile juniors to become seniors for options. 

5.2 	For that the concept of "required strength" is vague and abstract and provides 

scope for arbitrariness in cadre constitution and arranging person in position. 

5.3 For that under the scheme of separation of cadre as circulated, persons said to be 

surplus shall be kept out of their allotted cadre which in other words reverts to the 

concept of common cadre. 

5.4 	That before arranging the correct seniority of Section Officers in the respective 

Accountant General's offices on promotion from auditors by fixing interse 

seniority of SOG Examination qualified auditors each year, it would illegal to act 

on the options called for which would give a march to erstwhile juniors over their 

seniors. 

5.5 	For that there has not been any formal common cadre/combined cadre and the 

concept of 'base office' and common cadre cannot function together. 
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5.6 	For that the so called separation of cadre works on wrong non-existent foundation 

called commonlcombined cadre and as such deserves to be set aside and quashed. 

5.7 For that after exercising of option new concept of 'required strength' has been 

substituted in Para V of the scheme. This demonstrates whims and arbitrariness. 

The entire scheme is perverse and violative of Articles 14 and 16 of the 

Constitution of India and also offending the principles of administrative fair play. 

Details of Remedies Exhausted: 

There is no remedy under any rule and this Hon'ble Tribunal is the only forum for 

redressal of the grievances. The Civil Audit Association, AAO's/SO's (Civil) has 

submitted a representation which is pending with respondents. 

Matter not previously filed or pending before any other court. 

The applicants declare that they have not filed any other Original Application in any 

Tribunal or Court. The applicants have, however, filed miscellaneous petition (M.P. 

No.47/2006 in O.A. 115/2006) which is pending in this Hon'ble Tribunal. The O.A. 

No.115/2006 is on similar matter concerning the Group 'B' officers of the office of the 

Accountant General (Accounts and Entitlement) Assam, Guwahati. 

Reliefs sought for: 

Under the facts and circumstances of the case, the applicants pray for the 

following reliefs. 

8.1 	The scheme of separation of common cadre of Gr. 'B' officers in the Civil Audit 

Offices in the N.E. Region circulated under circular dated 24/03/2006 

(Annexure C) and 31/03/2006 (Annexure C) together with Circular dated 

20/04/2006 (Annexure D) be set aside and quashed. 
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8.2 	The applicants shall not be transferred to other offices from the office of the 

Principal Accountant General (Audit), Assam, Guwahati - 781029 which is their 

base'office. 

8.3 	Any other relief or reliefs the Hon'ble Tribunal may be pleased to grant. 

The above reliefs are prayed for on the grounds stated in Para-5 above. 

9. 	Interim Relief prayed for: 

During the pendency of this application the applicants pray for the following 

interim order: 

The applicants shall not be transferredldisturbed from their present place of 

posting at Guwahati which is their base office. 

- 	The above reliefs are sought for on the grounds stated in Para 5 above. 

10. 	This application has been filed through Advocate. 

11. 	Particulars of the Postal Order. 

(1)IONo.  

Date of Issue  

Issued From 	 -- 	 .'sJ . ..Q . 

(4)Payableat 	 - 

12. 	Enclosures as stated in the index. 
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VERIFICATION 

I, Shri Om Prakash Upadhyay, Son of Shri Ram Awatar Upadhyay, aged about 36 

years working, as Assistant Audit Officer in the office of the Principal Accountant 

General (Audit) Assam, Guwahati do hereby verify that the statements made in 

paragraphs 1, 4, 6 to 12 are true to my knowledge and those made in paragraphs 2, 3, and 

5 are true to my knowledge as per legal advice. I have been authorized by other 

petitioners to sign this verification on their behalf, which I do accordingly. 

Guwahati 	 A UYIAh4AJ )  kcx977 
Date IC / /0 	 Signature 



- 
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OFFICE 01 THE 
ACCOUNTANT GENERAL 	, ASSAM 

I!l*q ifl? 

POLICY FOIR TRANSFER / POSTING OF COMMON CADRE OFFICES IN THE 

NORTH EASTERN REGION. 

As per Headquarter office letter no.103/ N2/ I 27-88 dated 23-02-90 as 4r as possible the Section 
Officers Grade Examination passed staff of Accounts and Entitlement offices in N. E. Region on their 
promotioli to Section Officers are to be posted in the offices from which they passed the above 
examination. 

As per Headauarter office letter no 1354-NGE/ APP! 94-95 dated 01-10-96 the AAOs/ AOs/ Sr 
AOs are to be posted to the offices of [heir choice as per as possible . If however, it is not possible to 
post them to the office of their choice they arc posted to other oflices on rotation basis for a specific 
period. 

The tenure of posting in the outstaticn delicit offices for the first and second time for SOs / AAOs 
is 18 months as per agreement held on 1 -04- I 974 between the Association and the Accountant 
General. 

On review the aforesaid policy, it is furft..r decided that the tenure of posting for AAOs/AOs in the 
outstation offices for the second time and above wiI be one year subject to the condition that the 
officers can avail of regular leave of 30( I irty ) dayson ly.  Leave availed in excess of 30 (Thirty) 
days will he added to the tenure of 12 mont is. 

The Common cadre officers who have never served at outstation offices may be transferred subject 
of course to the item (2) above, first frolTi the bottom )f the seniority list of that office. 

The officers who have never served at outstation offices in their respective cadres aIer being 
posted back to their base offices have remained in theirj2effic .  for the longest period may be 
selected first in order of slation seniority for posting to outstation in order to facilitate smooth 
repatriation of their col lcagL'es. 

When batch of officer in a particular cadre rejoins theirbase office on the same da1 completing l 
/ 2,d time transfer, the junior most officer from such hatch may he taken up for 2n / 3rd transfer if 
any.. 

8., The officers who arc due to retire within two years may be exempted from the aforesaid. 
transferred liabilities. 

9. Posting of a particular Common Cadre officer to an outstation offices rilay be kept in abeyance in 
case of unforeseen incidents like sudden ccidcnt, dcniisc of I fitmily members, illness or urgent 
administrative reasons. 

[Authority: AG,s orders dated 22-03-2000 at p7 I 2n and p/34c of file no.DAG(A)/Con-C/Ghy/Policy 
/transfcr/96] 

Sd! 

i)AG (A) 

. 	t 

! 

C 

fk 

- 	... - 	. 
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CONFJDENTL 
D.O. NoJAcAyc0c/ 
1)ated Guwahati, September 08,1998. 

Dear, 

Sr. A 	I would like to dniw your attention to the issue of timely repatriation of /AOAA/S 	
to their parent offices after completion of their tenure of 18 months/i 2 months. As you are aware, from the level of S c  them is a common cadre for transfer and Post rng. 	 ction Officers onwards  

flCOnsjst 	To Streamline the whole process as well as to remove any  petcejved Cncj 	
I propose to adopt the following policy for transfer/posting of Common Cadre officers in the North Eastern Region: 

The officials passing  S.O.G. Examination in N.E. Region will be 
posted in the offices from which they passed the said Examination, as far as possible. 

The tenure of Posting in the Outstation deficit offices for the first and 
second time for S.Os/AAOs will remain 18 months as per existing policy. 

The tenure of posting for Sr. A.Os/A.0s in the outstation offices for 
the second time and above will be one year subject to the condition that the officer 
will avail of regular leave of 30 days on leave. Leave avain excess of 30 days willl i be added to the tenure of 12 months. 

The common 
 cadre officers who have already served at outstation 

offices may be trsnsfcired first from the bottom of the seniolty list of that office on the time presently in vogue. 

The officers who have already served once at outstation offices in their 
respective cadre and after being posted back to their base offices have remained in 
their base office for the longest pcnod may be picked up first in order of seniority for postin

g to OUtstation offices in order to facilitate smooth repatriation of their Colleagues. 

When a batch of officers in a paiculnr cadre rejoins their base office on the same day after conipictitig  I ' /2' time transfr, th 
fo such a hatch may he picked up r 2d/31d 	 e junior most officer from

time transfer, if any. 
Officers who are due to retire within two years may be exempted fro the aforesaid transfer liabilities. 	 m  

tin,,La particular Common cadre, officer to an outstation OfficC may' be kept in 9 1122a in case or unforeseen Incendence like sudden accident, demise of family members, serious illness or for urgent administrative reason. 
I would request you to kindly convey  to us your conunents if any, on the above modalities of fransfer/ostjng of 

COnlnlOt) cadre officers at your earliest so that a workable policy can be fraircJ at this end 

Yours sincerely, 

1. Shri Sword Vashuni, 
Accountant General (A&E), 
Meghalaya, Mizoram, etc., 
Shiilong. 

• Nil 

Sd!- 
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OFFICE OF TI-IE' PRINCIPAL AC 	"IfAN7 GENERAL (AUDIT),ASSAM,' 
MA1DAMGAOBEL_OLA,tUWiVdATI -29. 

CircuLar No. Ett.IIAudW1-51I2005-06l394 	 Dated 31.03.2006 

:-7 

Subject 	Separalion of Common Cadre of Group 'C' oJficer' in the Civil 4udlt 
Offices in North East Region. 

 

Consequent upon Hcadquartci 's Of cc decision to separate the common 
cadre of Group 'B' officers in the Civil Audit offices in Noilt East Region, the Principal:. 
Accountant General' (Audit), .Mcghalaya etc., Shillong being the Cadre Controlling 
Authority has invited fresh option in the prec.ribcd "Foim oi ')ptioif' from all the Group 
'B' officers of this office (except Commercial Officers). 

In view of above, all the incumbents in thoip 'B' posts (ftpm. Son 
Officer to Sr. Audit Officer except Commercial Officers5 of 'his offlc borni' u 	mm' 	' 

	

cadre arc hereby requested to cxcrcisc their option and submit to Eti-1 . Section on or 	. 
before 17.04.2006 positively for onwzrd transmission to Cache Controlling Aithority. 	S 	 ' 

	

In this connection, th. fo1.. 'ig rrumcntc on the subject ard".onclosod' 	5 . 

for informat..m and necessary.guidx":of , cot. .i officers: - 	 S  

Enclo:  
1.• 	Letter No. Estt.I,udi12-.311200'd'05-08 dated 27.03.2006 of Pr. Accritant 	•. ..': 

S , 	General (Audit), Meghalaya,  
2. 	C&.AG's letter.No. 144-NGE(A1' '-2004 dated 2.1.03.2006. 
3. 	FORM OF OPTION.  

4. 	Policy for Separation' of Co,,vnon Cadre ofGrozp 'B' officers:in the A&E and 	. '1 
CivilAudit Officers in N.E. Region, 	 S 	S  

5. 	Copy of Sanction Strength of Gr. 'B Officers of d/.firent Audit Offices in N.E. ' 
Region. 	S 	 S  

A:,thontj 	F Accountait General's orders dated 31-03-2006 	' 

S 	 si, 	
5 	

5 

	

1)' "countaflt General (A&'W) 	' 

Memo No Estt TJAudttJl51/2005-OtY4t' -07 	 Dated. 31 03 2006 
Copy forwrded for infonnation and necessary iIOU tc - 	 ' 	 S  

Th..y are rCq1.estC(l to bring the contents of the 
The D.A.G. (A&W) 	circuiar 10 the No(ke 	all Group' 'B". Officers 

>.depioyed in field du v v'th the .instràclion t'cdllect / 
The D.A.G. (IIC & C.A the "")ption Form" 	.ally and submit the same. 

J wii;.. J 	"idatcd date to EsU.I Section. 	5 

The Seci'etaiy to the 	.. 	.. 	' (Aili1. Assam 	' 

	

4; 	All rancii Officers  

All (Irn 	'R' üfficr (:,.Os .' 	,. C)s except Corn. Oiliccr) • 	r' 	-. 	----' --'' 	 S  - - 	 S  

	

6. 	All Section 	 5 

	

7. 	All Notice Board 
 

I.  

- 



-a ZYo1F10E OF '!'IIEPRACCOIJN.I.AN.I. GEN11(AIJ 
(AUDI'L) MEGIIALAYJ ARUNACIIAI P11)ICSI I AND 

MfZol1M SI IftTONG 793 001. 
No: ELi//tu(fli1231/2OOSØ(/  
'. 	 1)atcd: 27.03206 0 

The Pr.Accoua., Generat (AnUO, Assam, Maidarngaon' 
Guwnj1 29 

The 	
(A;iWl) Trlpun1, Agnrtaj. 

The AccoujiLlult Cencrill (AUdit), 
Nugaland, Iohima. - 

111 Accoun(ait Ccuernl (Au(IIt) 
rVlanlpur, Xmphad.., 

SubJcct 	Separatloii of C111101 cnd of GLOI!p 'Ii' OlTicer. Sir, 

As d1fCc(d a copy ol lie it' It! ii Lcrs letter No I 14-NGL(A1)1)),17 200 'dated 2,10' Marcl! 2006 
1CgaIdj! .SCpajy1 ol' OflhUii 

cadre of Gioup 'fl' Offics in 
ucs i fonva tied or your intbnnaijo11 anel necc 

	action A djrcte by I Iadqu 1cm ofli 	Ii e811 upliojw iti time  Group D' 	 formal from all Uic OIjlç o f your oaicc LmIdy 
unease b obtajjictl an(I fozly;,Fdcd to Lhj Ofike on or bcfore ilic 201I April 2006 for Iüilhcr nccc!, aeiiu 

Yuui's faiil!L'uIly, 

Eucjo: As above. 

Sd!- 
Srl)t'p ii t 

'I 
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4NO-PcJr 

OF Th COMjvJ1
LI & AUDiTORGENERAL OF 1 M)JAIMARG, NEW D 1 LJ1iji0 002. '44 GEi (APp7 200 	

Dad 24 03 2006 
he Vi 	:coIIt.,jit (eiicr;,l 

Mcgliahtya etc., 
Shillong. 

- 	SeparatIon of cwrnitoii 
cadre of Crmp '13' 	

in thc A&E anti 
Civil AUdit 	in No 	East Re)fl 

Sir, 

I 
ani to foiward hcrcwji the policy r sci

)araon of con0 cath of Group '13' ouJjc 	
ii the A&E and Civil Audit oil ices in Noilli Eagt Rcon alonvj 1  a foimat f option fo. it is rcqucstc 	

iic3i1 
A)tior,s may be obtained horn all the C\isIg cifl)fl1 

(J3 OfIjC .bcJüjj, to 
Coil):11011 ea(Iuc UIUIcr 

your cadi-c control for 
l )caneiit 1i-a,f to the Cji Audit ofljccs in N ith 1 ;is[ Re ion intirnaliiig Uici the 
ead Strciigl]i of each ofliec and they Ln:v 

( ;()c OIIiCCS 011 the 
basis of thc SCoy110 	

CXCZCjSCtt by 1Jc 	a 	i strnctjon co I)tathcd th 
 tls 

pa 	h ra 3 of te Policy. 

The jU1or officcM ill eacI cadre who 
aie not likely to be in the concerned ofc as per 

Opoz c;ercicd by thciii flay be posted on dcput0 
basj to the dclicjt OCCS as per.isco coivaiflcd j)ara 4 of the policy. The acozi taken fCpOri 

should I) Sent to u by i 5-05-2006 
We intend to 

have the sepal -aLec! cdre in place as on 
4 	Cavedi 	t1ic IPpropoate2006. 

jud i'uu. in 'v be filed ii with your. standing COU1-15C1S 

You8 faithfully, 
Enclo As above 

SW- 
(Maujsj1 }d1iflat) 

A5.9j5 fant Conipti.oljer and 
Audi for Gencraj (N) 
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Policy for Separatkm of 	mm cro of rwp 'B' 	cvrs 

	

in the A& E and (ivy 	in N. E. -ejo 

One lime option tbr allocation to a p:irtieular (?Uic.c may be caicd fln ftc nu the. 
existing Group 'J3' officers 	to eon unon cadre by the present cadre controlling authorities 	etc., Shillong unl AG (A&E) Assazn, Guwah;.. 	T 	oplc-. :; ;ai be rccluued to mdcate their ])1CfCfflce. 

II 	\'acancjcs in cornbincd cadre. !iUy be POPOFioIthtcly thstribu(d aiuow alt the 
concerned offices and tic c;;k.'p staff may be. allocated to variou3 officc 
against the required slieugtli i.e. s;mctionecl strength mill1r,vacancies 
1)foPOrtionalcly distributed in each 

UI 	Permanent posting of Group '13' o1flcei of common cadre against the required 
strength of various Civil Audij/j\&E of1icc shall be made by the rcspeclivc 
cadre controlling authojitics sR k:!y on the basis of the seniority of the ofUecrs, 
who have exercised their option for allocation to such officcs, Irrespective of 
their base offlcc. 

IV 	If the number of,  optc.cs for a p;clicular 	cc is more than the req uircd strength of that office, the exccss pcsjon in Cacti cadre (SAQ/AO/J/\O/gç) who can 
i4o be .i.;eonntR)d;igcd IlL the utfice 

 
(S then- l)ICtercncc agailist the required sftcngth of that oflice as 	their scinurity, shall be posted on (lCpulaljoji basis 10 the ofijec viz, deficit offices. If sullcjeni vOhjntcci -s arc not available for such p0361lg on deputation basis, the lumor most pci -song in excess of required strength in each each-c shall be sent, to deficit ofiicc on dcputatjo1 1  basis. No willingness shall be flcccssa3' for  this purpose but dcputalion allowance. shall be payable. Howcvc, thcy may h.,  ickcd to give hcir prcicic(tcc tor such posting mentIoning the names of deii.it otlk• and as 

hir as Jk hey may e posted to such deficit 0111ml basis of their seniority and iCjCrCOCC Vfl by them fi,r this pUlpose. lhec persons ha! bc. l)Ocd to the oflR'c ot' their choice on the basis of' their 5enie ity on avaitabihjh' til s bscqueni vacsiI1eic. against the required strength in su. i oil ices The swphts Oi)(eesa ;dSc) han ii 
part of the cadre of their of Pee har ;VhieJ! n tizi v/as cxc1ui';ed I 

	

V 	if the number of optecs for a pa iicuhir oil ice is jess, (km the sanctjoicl 5tLcnYt ol Iha' office all the 
 vacancies shall be fiUcd ui y 	ii;lus opees as per gi;ick;1in laid dowfl at TV hov. 	I e: 	 due to repatrja( -jn of the deptUationists to the ofl ice 	be Idled up iy tl:c eot1ccrnl oUices a.s per piovisioi Co !an.:i 	nit.: 	imen Tte fo thc cinecrued 

	

VI 	'lttc j?l0iflOtjf! 	to Cmi!) 
 the eccieif c:{fc a 	n 	lii.: ei,'iblc 	cf i .r HO\iCVCF, fli Soiptus 
	the st'ipIu 	optecs Posted tt cichcit .............: 	.'; ui 1  t'::i-.:rc :c 	; 	in ihc'c o(cCs. 

	

\'JJ 	J.)i 	recnntmc;il 	be C'I: 	. IL.. 	oluie " 	:;v ::; - 	linsion ;tlr;ady rccdit!) be placed 	':;oi '_ )''isa(i,, 
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FORM OF OPTION 

In the event of separation of existing cornhTon cadre for Group 'B' posts of (Sr.AO/AO,O,SO) of the ci',iJ Audi ojjc
3  of the Indian Audit & Acc,ouj Dcpaitm 	locatJ in the 	tJ1 Eç i ShjISm 	........................................ 

.................working in the  Office of the 

	

as ...................................(de si atio),  knowing 	
the  option so exercjsegj shall be final and no fwhcr Change in the 

	 be 
order of preference. 	

above 	sha al1owej in any case, do hereby opt to be finally allocated 
	

option 
to the folio 	office(s) in 

 Office 
 Office of 	 ............................ ................................the   

 Office 	
the .................................................................................... 

' Offi-C 	
.................................................................................. 

6 . 
Ofthe .................................................................................. 

OfliCeofthe .................................................................................. 
. Ofticc 	

the .................................................................................. 

.: 

•1. 

Date 	: ................... 

Station: ................... Name........... ........................... 
Designatjo .............................. 

O/othe ................................. 
Employee No............................ 

 

-, 

r 

1 



Sandioned Strength of SPLIt OS/A. Os and AAOs/Sos in N.E.Region. 
(other than Coninçj9fIiCerS 

Name of the 

Shillong 

Guwahati 

Aa 

I-
Kohitna 

 

SR.AO/AO 
20+8 

- 	 42+9 

12+4 

13+3 

6+3 

ength4 
AAOs/Sos 

37+13 

113+17 

30+8 	 'S  

15+4 	 - 

18+5 

213+47 

	

• 	:;r 

 

T 93+27 

 
 

O~ff 	.Os. 
All GtottP 
A1 Sectiofl 
A1 1kttC BoaId 

- 	 -. 

.j ccP Oor- 

Sr. Audit 101fl  

GO 



Avv 1  
/ 

• 	 'pi 	(riu), 	rrr, 	T[-29 

x OFFICE OJ THE PRINCIpAL ACCOUN IAN I (ILNEPJL (AUDI I), ASSAM, 
MAIDAMGA0N, BELTOLA, GUWAI1AT129 

Circular No. EsttJ/Audjt/15 lI20O5.06/ 	 Dated: 

C J i LLL A R 
Subjeci: 	Separaijo,, of C'on,nzo,, Cadre of Groi,j, 'B' officers in I/ic Cñ'j/ /111(111 Offices in !Vortl, East Region. 

In partial modijjcatjii of' this Office Circular No. Eslt,I/Audjt/l 
-51/2005 00/394 dated 31-03-2006 and in view of lieadcjuartcr's clarification and Rc'isd "Option 

Form" forwarded by the Principal Accountant General (Audit) Meghalaya, etc.; Shillong 
under Icttcr No.Estt1/Audjt/l23l/2oOSQG/sO4 dt.19-042OOó, the last date for 7 

	

	
exercising options on the subject cited above in the revised "Option Form" is extended upto 28..04-2006 

All the Group 'B' Officers (from Sr.A.Q. to S.O. cxcep Commci'cj Officers) are hereby requested to furnish the fresh options in the revised 'OPTION 
to Estt-1 Section on or bcfre 26-04-2006 positively for onward suhmissjo1) 

(0 Shillong Office within the Stipulated! date i.e. 28-04-2006 

The previous option Cxei'ciscti in compliance of this office Cii'cular No, Fstt-1 /AudiU 1 51/2
00506/394 dated 31-03-2006 may be treated as cancelled. 

In this connection, the following documents on  for in formation and necessary actic ii. 	 the subcct arc encloset! 

I. 	C.'&A G s lelier No, 1 91 -NGE(App)// 7-2004 cIi/ 13.04.2006. 2. 	Re vised "FORM OF OPT/ON' 

This ISSUCS with (he approval of Principal Accoij,iazit Genrul. 

Deputy Accounta it Genei'j (A&V) 
i'VICZfl() No. EstU/Audit/1..51/200506/ 

 Copy forwarded for informitjo and 	 Dated: 
UCCCSSary action to :- 

They arc - requested to bring the Coiltents of the 'I'hc D.A.G. (A&w) 

	

	I circular to the Notice of all Group '13' Officers 
ep1oye(I in field duty with the iflstl'Uctio,i to collect 

 

The D.A.G. (1/C & C.A)I the "Optim) l'orm" Pcrsoni!1y and submit the Same 
withifl the StipUlated date to [Sn.! Secti0 The Secretary to the Pr. Accountt General 4 	 (AudiO, Assani. 	All Branch OI'liccrs . 

All 61'on1) '13' Officers (SOs Ic- r, A.Os except Coifl, Oliieer) All Section  

	

7, 	All Notice Board 

?//t.'• 
	

Sr. Audit OfficA dmn.) 

- 	 - 	 - 	 - - 
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727 
The 

AcUnt1t (onl A&E). 	 / / 

Guwahai- 78 1 029. 

Subject: 	Sc;pon of Group Il cacc inA&EofiCS oIN.E. Rcgon. 	 : 

Sir, 

I zr. to refet to your 0.0.  ietirr No. 4.G/SepfGruup 'Y3'1200IO2 d.atd 

07.04-2006 Lyc tb.c subjact crtooc iibove ami to airniL below the Clarification 5ough( 

fot ilicrcim- 
Thc ctua.1 5aUc 	C3XCflgth ut Group fl' off\cctS for the ncwly crcatd 

offices oiMizorun iird A.unacbl Pnde;h is being inurmited by33RS wn 
of this officc pxrateIy. No Ud&UOflDL1 post s hcn.r. creetcd for the prseot. 

Sr..O,A0A.A() 	SC,. will le (sted fox scpMaU cLreR and ratio of 
80.20 in Sr.A.OJAC auid AAO/SC) will b mitrit.aicd wbjle scpacaCIn 
thc.e cadics. 
A Copy of revise'1 option toxin is C(ICIOS66. 	+ 

An officer wbo has given prcfe.cpcc for more than out of 1.1cc fur pnnnert 

&1ocXiOn will he cOuildcrAi foi pctThCtst alloc&on ft pCI 11.i. .niOflty 

• and apioc exercised by hint - If be carrnot be ic rr.od2Lcito the ciflice 
mcutinod ut SI. No. I of tt.c optiu fortn l vvill be considerd fot 
perrnauetlt allocation o tIe oftice znc.ntioned at si. i'o. 2 and : is 
howevcr be cannot be cconitxwdtcd to ny of the ebove oLflc.Ia. pci his 
seTLorLty be will bc posted on dcpttut.On to the deficit offtcc() till he 19 

. 	. firiai(y a1Ioetcd to *iy of the  of ;c)rOcntiOflC4l in the option. 
It h *1rea1y bo xnac ciej.r in the po1ic.' for s praOU of cdres tbat 
final a1Ioc.atoix of (rntTp 13' officcs bc1onng 10 comnn ore sball be 
made tnrtIy on th bas of theLr enjoxitymltx1OptilMt exercised by theUL 
irttpccIiVC of lbeir base office. 

Yoius fnithfully. 

(R. 	btjlavann) 
Astit. Conptro11er & 
Auditor Ocacial () 

No.I9l-NQE(PP.Yl72 	
'1 ted j04-2006 

Copy 1onwith xop of the /tG(A&fl)A"1 Dtwtihtti D.O.lcttcr &tcd 
o7O1-200 is forwáirlc<l to the P)\G(Audit). M 	IIOY 	Sh.illetg flit formitioU. 

t 
AsStt Cotnptr1lct & 
Auditox Gcncral (N) 

I. 

4 

1tuIuII.) 



vjt  

l()RM OF Ol"IION 
	

.., 	
: . 

in the cveiit of separation of Cxis(iflp common cadre for Group 'B' posts of 
(Sr.AO/AO/AAO/SO) of (lie civj! Audit OffiCeS of the indian Audit & ACCOUntS 
l)epartnient located in the North East, I SNri/Sm(jM ........................................... 

....................workin g  in til e  Office of tile................................... 

as ...................................(cicsigtioii)  knowing fti ily tIu (he 
option so exercised shall be final and no further change in ihc option shall be allowed in 
any case, do hereby opt to be finally al!catcd to the following office(s) in ordei ol' 
preference:- 

Office of the ................................................................................... 
Office of, 

 the ...................................................................................... 

and so on. 

Signaturc................................. 
Date 	

Name...................................... 
Statioi 	

Dcsigaiatjon.............................. 

Olo (lie ................................. 

l.mployce No ............................ 

ri 

Ati(lij Offic(,r ('idrnn) 

a 



A 	 yu 

22 o 1—NL(App Y17-2004 

ii 	
, 	 flTcT Z 	 1r ct;tg Q ;[ 

OFFICe OF THE COMpTROI 
• 	 AND AUDITOR GERAL OF 1IA 
.. 	 ç. 	

. OQ 
To 

The Accountant Ocncrnl (Audit), 
Tripura, 
Agnrtaia 

Subject: 	Sepatlon of Group 'B' cadres in offices of the N.E. region. 
SIr,. 

1 am dlrecd to invite a referccc to your Office letter No. Es(A)/l_ 49/2006-07/80 dated 12-04-2006 
on the 

above mciuJonj subject aid to furnjs bclow the oiuification sought fo thcrein.. 
In first linc of para V of the policy for separation of Group B' cadre the Word "sancuoncd sength' may,  be rcad as "required strength", An officcr, who has given preferencc for more than one office for perrnacj1t allocation, will be conSidered for P"miulclIt allocaUon as per his scnioriy and option cxcrcjsij by him. If he can not be to the office of his fLrstbojce he will bo considered for perman 	allocation to the office mentionj at SI. No. 2 and so on. If "\ howeye he can not be accorflrnodd to any of the these bifices fl  hit senIority and O pLiOn h will rmaln under the catire contn)1 of thoi V 	PAG (Audit), Mcjltalayt Suillon and posted pn dcputatio to 

th 
office(s) till, he Is pc na ently a1locatcj to any of the ofEces.  rnroiecjlri tha option nainst the sboqirnnt vacancy  arhlng in the Concerned office (s). 

Once the Occr ts per1II1em!y allocated to the office of his first subscqu ) t choice n the option form, such allocation is final 
	or 

furthcr d:arg. will be llowcJ. 	 and no•  
Aso further prmotjon will be made in surplus offices till all 5wpIus' optce3 pctcd on dpuatjon to deficit ocCS arc acc 	odated tie Corcrtcj surplus of1ice will accommo0 theirsurlus in agast subscqurit Vaca.ncjcs 	 p 	optoe  
Sr,O, AU, 	3 and SO wUl be tazed four separate cads for the • purpoc of nllocatjoii and the ratioa of 80:20 in Sr.A.O./AO and A.AO/SO will be ;rlaiulained in each officc While separating those cadres. 

Thc sanctioned strength and PIP for the newly CrcaWd offices of Miorani and Arwiaca( Prdcsh is being inUmad by BRS Wing of • 	 this oilitc. Nc addltlnal post is being created for the present. The uf1jce whc. arc presently on deputation to other OfIlors 'wil be allocated to the offices as per their scniority.cuijflprcfa ccTh 	.ujy.  • 	
-  be repatria1c1 from the borrowing oflico(s) to thoir allocsj~&Offloa  subject to avallebility of vaczncv in that office. No supertiumoruy poat will be crta11 in iuiy offic c.  

lU. 	
i;'J 	 10002 io, 

DuIi.- 	Si 	M;rg, Now DoIh(-1 1000 



/ 
'- 

(viii) 	 / 

	

Yours faithfully1 	•' 

(ASIIIJTOSHJOSHI) 
Assl5tant Comptrojlor and 

Auditor (leneral (N) 

Endo. No. 222 —NGL(App)/4-2006 	 Datod 24.04.2006 
Copy along with a copy of the AG(AudR), Tripura, Agartala Icttvr dntod 

12.4,2006 is forwardod for Infonnatlon and nocsary aatlon to: 
The Pr.AG (AudIt), Meghalayvt, ShIl1ong-79 001 ,.h. The AG(A&E), Autun, Guwahafl.781 029 
Thc AG(Audit), Assam, Quwhatji81 029 with reference to scrjal No.10 of L the AQ'sIcttcrdatccj 12.4.06. 

4, Director (Direct Ta,us) ut Headquarter with reference to serial No.10 of the 
AG's latiet dated 12.4.06. 

5. DIrector (1direct Taxcs) nt 1-adquazicr with reference to serial No.10 of the AG's letter dated 12.4.06. 

• 	 (ASHU1S JOSHI) 
• 	 Algta Cthtpbpller and 

Auditor eAerJ (N) 

I 
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I /OFFICE OF THE PRINCIPAL ACCOUNTANT GENERAL (AUDIT), 
ASSAM, MAIDAMGAON, BELTOLA, GUWAHATI-29. 

7-- 
No. EsttJAu/1-51/06-07/498-499- 	l)a tcd : 8th May '2006 

To, 
Te General Secretary, 

\,iviI Audit Association, AAOs! SOs / 
Civil Audit Association Group C' & 'D', 
0/0 the Pr. A.G. (Audit), Assam, Guwahati-29. 

Sub: SeparatiGn of common cadre of Group 'B', 'C' & 'D' staff in 
the Civil Audit Offices in N.E. Region. 

Sir, 
1 am to forward herewith Headquater letter no. 1722/BRS/ 15-

2006 dtd 27th April: '2006 along with redistributed sanctioned 
strength and P.I.P. between office of the A.G.(Au) 
MehaIaya/Arunachai Pradesh/ Mizoram and Headquater's letter no. 
221-NGE(APP)/17-2004 dtd.2S1  April '2006 regarding clarifications 
sought for on the subject cited above for your information. 

This issues with the approval of Principal Accountant General. 

Yours faithfully, 

YA 
Senior Audit Officer (Admn.) 

clo 

1' 

Cenerzl(Adm,i) 

* 



No tILL I)l IJ.uvj A71A V le-k— U-%') 	'V7 	K ,_k  

7$ 	zj-aj- 	ttj; 

OFHCi OF THE COMPTROLLEI 
AND AUDiTOR GENEIAL OF INOIA 

O  
/ 

The ir, A nuritajit 	eiai (AuIii), 
Meghahya, 
Shillung. 

Subject Sepaiatiiu of t01nnIon cwl[e ot (ii oILj' L ullke; s Ili Ilte Civil Audit oflic.s in 
Nor) h East [ion, 

SIt, 	 I 

I arri directed to invite Fe1 fence to your office letter no EsLt-lJAudjtJl3_ 
11/2006-2007/0) ded 283.O6 on the above cited itrbfet. 'Fire ncw auctjonod strength artd l'CISOrtS-iu-positi(n for the three uIIieeS vi;. Ivlcgitiiloya, Arunaciral Pra(lesh and MA.Wr71n has becir ii.ed as per the StUtejtre,rt citciosed. ftc redusriiI>iited sancLjned U eugth nray pleose be rroed in your ofic ncork ;rul the sta.U' and 

011iOctS may accor tIIELJY be posled itt each oflice at Ihe ear het 

N. 1723 LRS/75-2005 

Copy for irflorntatton and 11ccess1my act un to 

I. 	G (Audit), Arunathaj PIadts1) 
\VAU (Audit),, Mizoratn 
3. Sr A() , N(iE (A.pptt) 
. I'S to Pt) (SNrJ1) 

rV  ()  

\'(>Ur3 ft)Lth!ujl y, 

(L ALA!' 1(t_JN'l AR) 
i\dr;i ii;i i1t'c Olfiect (I3LtS) 

Aduri :i (lall vft Officer (B RS) 

0, 	I?1i 	1P1 	fli', 	 - I i 1)1102 
0 tthadur Shah ?'Iar 	rg New DcR,i-1 10002 

'r -  

!)' 	:crountart Geirzi (Adt) 
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/Dilarbubun ot 	
and PIP bc

0j the Moghya 1un;,1 • 	- 	uesjj am; LiLL)fl)ces A7n 	Pradei;h 
SrAO/AO - - PIP 1 

Iii - 
9 	8 32 	29 

 

CO 
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cvf, 5 39 	175 	55 
3 

- 	 1
2  11 

M 	Car st 	ker -. 	l 7 	2 	27 
Steno 7 

 
1 

Hcnct, 0ffic;er 2 
2j 	1 Sefl1orTra 	jar 1 

f 2 Transinjol, I -..__ 
I 	0 Hindj Tyot 

lfl: 
--------

giv 
• 

&taff Cw O 1  
Rerd I 

I 
•--•- 

a 
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tOIj 	D 2 
13 	17 

1 	1 2 	2 
Toral  

1O 	8 6 	6 

Of 	
cdr 

15 	118 126J 	92 
26 

280 rny b 	oonjde,et a later 

I 	 - 

:CCoBtat Ge;izI (AdDfl) 
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....... OFFICe OF THE COMP I / 	

AND AUDITOR GENERJ 
/ 	 .....

.i. 

JUUL.ljU 

PP.Y17-2004\ 

I- rRouJ 
LL OF INDIA . 

ço 
To 

Tho Accountant General (Audit), 
Irlptra, 
Agaxiala 

	

Subject: 	
Separation of Group 'B' cadres in offices of the N.E. region. 

Sir, 

I am d1rcctd to invite a reference to your office Iettcr No. 49/2006-07/80 dared 12.042006 on the above 
below the clarification sought for therein:- rncritjonj subject aid to furnish 

In first line of pare V of the policy for separation of Group '' cadre 

Ifi 
th 	 B e Word 

"sanctioned Strength" ma be read as "requireci strength". 
An occr, who llasgivcn preference for m&e than one oflice for pcnnar,,ii 

allocation will be Considered for permanent AllOcation as per his seniority and option cxercjaJ by him. If he can not be 
accommodated to the office of his first choice he will be considerj for permj 	

allocation to the offlv mentjoneij at Si. No. 2 and so on. If . 	) \ boee he can not be accomrnQ<jAtA to any of the thcsc bifices aq  pqr - hit seniority and option he will remain in'1 th 	 - 
uI' u.m controt ot' AU (Audit), Mehalay, Shillong and posted pa deputation to the døfli Office(s) tilL he Is Perma itly allocated to my of the ofcey rneflrfjj the option a,gain the subsecp vacancy Athing in ttw Concerned office (s). 

Once the officer is Permanently aIIocaJ 
to the office of his first or subscout choice in the option form, such allocation Is final and no 

further d:a.n83 will be allowed. 
As no &'Thcr promotion will be made In surplus oflices 

till all surplusi optees tcsted on deputation to deficit offi co 	 ces arc accomiflo, the  n, crncd surplus ofliec will acom( 	their 	toc against subsequent vacancl 	 surplus op  
Sr.A.O, AO, AAO and SO will be ireazej thur separate cadres for the 
purpose of alLoca(jji and the ratjoa of 0:20 in Sr.A.O./AO and 
AAO/SO will be mai,aaifled  cadres. 	 in each oLTic while separating these 

The Sanctioned strength and PIP for the newly created oflices 
of Mizorani and Arunacalial Pradesh is being intimated by BRS wing of this office. No addIt1il post Is.being Created for the present The offieej who are presently on deputatiofl to other offices will bc 

a1locatej to the offic as per their 
be cpntristed fmm the borrowjg office(s) to' their allocat*&Office  subject to avaIlabIlity of vacancy In that office. No supernumcr.y post 
will be ccnti in any office. 

10, 	 u'I. 	f-1 woo 
10, Oaliacjtjr Shat, Za(ar M.rg, Now Oolhi-1 10002/' 

IT 

•\•:%/'• 

j/ 

)euL :ccountar1t GeicrzJ (Adznn) 

/ 
I- 

4 
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(Viii) The sanione4 	müu 	dctfng vacaj Ppo 	 / 

	

bukd in ch cadm the 	sngth for tho pu 	

P 
' 	. 	

sePalon of CtC 
Noaddj(jo1j5. being crea1 for the 

p22 

S 	 S 	 •... 

Yours faljj, 
I 

(ASOSH JOSm) 
/ 	 . 	

0 	

Asjj CompjJer and 
Auditor General 	. Endo. No. 222 NOE(Ap1)y42006 	

Dated 24.04.2006 Copy along with a copy of the A0Audjt) 
Tr)pura, Aga lflçi dated 

12 .4,2006 Is 	for Infoatj and 
fcc ssa actJo to: The Pr.AG (Audit), MehaIaya Sh1110ng793 001 The AG(A&.E), Assorn, Gwajj..73i 029 Tbe AG(Audjt) 

Assa cuwaatj)81 029 with refercn to serial No.10 of the AQ' letter dated 12.4.(j6, Dlrt 
(Dit Taxes) at Hcadqu 	wUb ref 	to serial No.10 of the 

AG'Jr da*d 12.4.06. 
D1rcc 	ndj 	Iaxes) a Hcadq 	with fcrc 	to scrj No.LO of tho 
AG'S letter dated 12.4.06 

(ASH1Y1(OS JOS}fl) 
Asslp,t 	Copl4)1jØ and 

Auditer ae,eraj (N) 

/ 
	 U 

/  , 

 

1/ 	 0• II 	'• 	 ...-. I 

• ') iuy :tCrOUfltj, c;eaeizi (Adn) 
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)!.  

ateLi: l rh/li 7/2004 

Separi II if Cni iii o i ? c; - .T1 ,  (iJ' 	ist. 	Auti& offices of 
he forth 4i. 

(.nqIP,IIt fLa 	 tnc 	 ? est;b1ishC. caaLe 
W3LI 

a(kquatc pac ior C)llict, 	id 	 If :tijt;r:1: avai:i.'il:) 	i'iincipal JCCOUDtant 
Gew-ra (A.uI:lit), \1g!.Liyt, .I:., 	in 	C'i1i; Anth.'i;'ty hv invited 
frch Oj)tlOKi from all ii- 	 thati ;1't.L'1ic: for their :1iittJ !.tll C4O1 £0 
diffierctli .'\udix O.IIi 	ol' 'J. '';. 	 ; 	n 	L'\'CIt [ l uati;u 	c'nua on cr - B' tadn. 

in view of abov. 'J thr 	 i n (r_'13' )o4s (from SO to Sc.A.0) 
of thi; Oficc borao ou OflI:2lI 	_ ~ ,,vc i:bv ;1si,,C(I to 	rcise ttiir option nfrelt in 
1h. pribcl frrn 	 i J;;t1. 3 	.tto;') 	or b:1ore i.7.2004 o as to enable - 
this.c'Eix t( sd thc 	itt:.Is t' 	c.)ttic: by 2.':.'7.20'.)4 !)OItLVCiV. 

to 11i 	Oie Ciii.uar 
No. E.41J/Ain3it./j.- Q1 i 3_;I.4,27 	tcd ii. 	;O3 1atid cco1d. 

(AuUtority: rrinchial ,'. 	(:\'d)' 	dr tiat,ii O-O7-2OO4) 

I 	.... 

r- Dcput. Accuiiut.aiQçera, (Athun) 

Afemo Xo-  Esit. 1/il tl-Si/(Ec-O-i/l ii7S-Jll6 	 Dafcd: 06407/20114 

Qyforwarde n: 

L 	The ItJ1il)aI Accoufflid (I;,1l ,AiiJr.) 	iaya elc., SIiiI1on. Ho is 'qusted to anajw 	 : 1:' anu 	he I\;siI opioiI from itbc J1 livers oNflis oJlice 4o u'e on depnTt) 	.':i 	 iin 	; cad. 
2. 	Sr. D.A.G.(i\&Woi kb:; 	flic' ;u; eLd t bcug tin' ctMlieIitS (,3.thO 
3, 	r. i)./L(j 	 t.'I.r i ti 	:TIO'(j 	1i ih (3v.'b' Ofliee.s 

disposal aud d1,ioy:d field 
I4, 	tll!ii 	,) ;).e''j;' tLiir jj•J 

I 	(p1 	t¼t!lu t: J.ipithi1&;.i (lie. 
ScrcLwv to Pnac 	.\e:tu:. '.';r'l (Au Jit) Asam 

r. A( (Aiim u;. fl 	 is(er of option tk t evious c.casioj 
;d also 	. 1 i 	' )[ic.i •: 	;:v :id :mur 	ei tii.c ol tht Option papc 

AU (ronp 	lepL'v:i t t .). cetton/l3aIlvi1. 
Not iC1. Boardr.  
O 	

/1' 
. Dejn .'ceouatat Geierz (Adnn) 

4 
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RMOId Yfl( 

I 
/ 	 In the eve of s.pntion of 	cominou cadre for Gioup B 4  pota 

''"' 	nr\ nf th (Jjc&i of In&ljai .udit & Accouut Dartmnt 1ecatd in th e 
'r' 	-- 

Ncilh Et. I 	iflWM 	
worcing 

in th oflice of the Pr. A.(1!A.(1J. DAG. (Audit)
as 

(daigniufl) '.10 hby opt 

 

to bo inakty thcatd to the o1ice of the 

Pr. GJMJ.i&. D.A.. (Audit) 	 • knc'mg Iuy th this ecii 
G 	

e of 

opou ud1 be final indth no cac wb tvxr it viitht 	chrd. 	 - 

2. in case, 1 am nci rnitiliy allocated at the iint intce to tiw office of my lirst 

option Qced jbve for want 01 vic.cy, I may. 4 t.ich timo I am 1inly allocated to tho 

sd ofice, be aliocathd to the followa3 OILMI n tht order of preference 

(i)OfficeoltI*Pr.A.(.1A.WSL D.A.C.1 (Audit) .............................. 

(fi)O.CllCeofthePr. A.G.1'AG./S'.T•-. (\fltht) .............................. 

St.Mlon ................... 

(Signature) 

.-. .- .- 
(LN BLOCKL1TTERS) 

J)slrM10fl . .......  ................ ..... 

Qii tiv..................................... 

L 

.. . 
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• 7 	 !- tei ot •rii AUNTANT GI I'T1RAL AUDfl), ASSAM, 
MAIDAMCN. iiFiTOL.. CUWAIIATI-. 

CtruicNo. Estt-I/ti±/I-' /o - o'- /275 Dad,Guwahtl, 
Th3rç.. &ov.mbLr 2003 

Subject- 	SepwoI1ou of Coumien Cioup-I Cfres nmongt the At11t Offices of the 
No EusL. 

The Cadre Cou trolling Authoilty viz., 'flice of the Principal Accountint C3enen 

(Audit), Mjiala ac.. Shillog irthu that corideiiig the prohlrus of cadre 
mag?ment arisiug out of common cal.~Tez of Qroup 'B' posts in the Audit Ctices of the North 
East. the Hadqurts. Office has cLcicd to 	)arate the common (koup-'B' Cadres from 

section Ocers to Senior Audit OIiickn 4'excludLng SVSO1 	n the Audit Oces of the 

Nth LEast Jiithe:o controlled by t 	PimcipJ Accountiun General (Audit), Mehalava etc.. 

ShIong. 

Accordgly1  followin fic's 	rougiino the uoticee of all 

One time nori-clinjaht oplion or ailoctIoa to a partIcular ollice located in the 

North East thall be obtiind from the e'cistin incbnts from Section Officers to the Srüor 
Anzlit Of&en pied in 1 differen 'udi0:Mc pv mcladzAgthae on &utkrt nnd Thiign 

sewice). The thcuirbent hou!d aino u erc: thetr ecun and third prence. 

Tk Oei shall be ioXd to th öfike of i choice oa the basis of s.otity- 

cum-firat preference. However, vice-e the eniber of optec for a particular of6ce is more than 

the sandioned stiength of that oice, the excess opt3r shall be kept in a Waiting list for future 

accommodation in the
, 
 oce of their choce, 

The W.it Iited pe'son z1vill form e pool at the i 	of edsting cadre 

coitolling &hoiities(ie., the Piincipal Aecountimt Gm] (Audit). MeiaIa 	etc, Shlllo) 

for posth. to deficit oices as per their 	atie 	 subject 	to 	 tive 

comrence, till such thue thev are accozino dated in thi oiices of choice. 

With a view to imple 	the above scheme of sepanition of cac1re of 
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OF]10E OF 'l'IW C()MPTR()l 1 FR .\) .Ui)1TOR (",ENERAl, OF lNDTA 
NEW 1).i.,l ii —1 10 002. 

No. 108-N.2/127-88 	 Dl.?') Feh 1990. 

1'o 
The &\ccounla,il (. ieral 	t), 
ASSaIH, Shillong-79301 

Subject: 	l'osting ol Section OUlcers/Assistant Accounts Officers to the office 
of the iccounlanl Gntr:tI (A&E) Tripura, Agarlala. 

Sir, 
I am directed to rci Sh.ri S.K. Chamborty. Accountant Genera! 

fnpuni do. letter No. Estt/I' .strucU/ 1- I/I 93/\/ol. W2665 dated 26/12/1989 
addressed to you on the subject mentioned above and to reqest that as far as possible 
the Section Officer Grade Examination passed stall of Accounts and Entitlement 
offices in North Eastern region ol their promotion as Section Officers may be posted 
in the offices from which they passed th(-, above cNaminntion. 

Yours faithfully, 

SW- 

(I.N. BANDYOPADI-IYAY) 
)M NiS'rRAITVE OFFICER. (N) 

4K' 
fT. 
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CIVIL AUDIT ASSOCIATION. AAO's / SO's (CIVIL) 
(Recognised as per C. CS (RSA) Rules, 1993)- 

OFFICE OF THE PRINCIPAL ACCOUNTANT GENERAL (AUDIT), 
ASSAM, BELTOLA, GUWAHATI - 781029. 

No. CAAiGB/q 

Dated. 25.4.2006. 
To, 

- 

The Fr. Accountant General (AudiO, 
Assam, Guwaha 

Sub: SeParation of Group B Officers in N.E. Regio,z. 

• 	. 

• 	. 	. . 

Yours faithfully, 	.:.' 

Generaj Secretary 

• 	 :; 

• 	
•;•--•-. •' 

. 	,• 

Sir, 
I am to forward herewith a Copy 

of the representation on the Subject Cited abàve. The 
copy of the same may be forwarded to the C&AG of India ind cadre Controlling authority i.e. 
Pr. A.G. (Audit), Meghalaya etc. Shillong 

- 

- 	• •f.•j 
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CIVIL AUDIT ASSOCIATION, AAO's / SO's (CIVIL) 	. •. 
(Recognised as per c.C'.S (RSA) Rules, 1993) 	 . 

OFFICE OF THE PRINCIPAL ACCOUNTANT GENERAL (AUDIT), 
ASSAM, BELTOLA, GUWAHATI - 781029. 

No. CAA/GB/48 	 Dated. 25-04-2006 

To 

Subject: 

...... 

The Comptroller and Auditor General of India, 
10, Bahadur Shah Zafar M.rg, 
Indraprästha Head Post Office, 
New Delhi - 110 002. 

Representation regarding separation of cadres of Group 'B' officers in 
North-Eastern Region. 

Sir, 

With due honour and humble submission I beg to lay before your good self the 

following few lines arising out of the Hcadquirtcrs' decision regarding separation of common 

cadre of Group 'B' officers in NE Region communicated vide Headquarters' Office letter No. 
144-NGE (APP)/172004 dated 24.03.2006 for kind consideration and sympathetic action at 
your end - 

The 

on seniority basis 

Group 'B' Office 

Guwahati. There ' 

who will be displa 
for them, who had 

existing policy of 
optees the promo 

jeoperdised. 

Ho 
Group 'B' Offlcer$ 
this office with due  

oposed policy of cadre separation formulated by Headquarters' office 	: 

ignoring the base office concept would cause a huge displacement of 

in the office of the Principal Accountant General (Audit), Assam, 

ild be great difficulties and unto:ld sufferings for the Group 'B' Officers 	.•' 
d from this office they are serving since inception. This is more painful 
ready transferred to different outstations on various occasions under the 
mmon cadre of Group B' Officers. Further, due to perceived surplus 

nal avenues in all cadres of Group 'B' Officers are bound to be 

ver, if the headquarters' office intends to separate the common cadres of 
the same may be made without displacement of Group 'B' Officers of 

ion to ensure their timely promotion. 
1 
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If the creation of Audit Offices for Arunachal Pradesh and Mizoram is 	" 
considered indispensable, the new Audit Offices of Arunachal Pradesh and Mizoram may be 	 Jl 
created with existing manpower, which is catering to the need of the proposed offices in the 

combined office of the Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh 	 S 

L IVlILVIdIlI. IL is wormy to mention here that, the O/o the Accountant General (Audit), 
Assam, Guwahati was created in 1997 from the erstwhile office of the Principal Accountant 
General (Audit), Assam, Meghalaya, Arunachal Pradcsh & Mizoram, Shillong by transferring 

the Group B Officers against strength of Assam in the combined office and no option was 

invited from the officers in Nagaland, Tripura and Man ipur offices on that occasion though 
the officers were in common cadre. 

1, on behalf of the Civil Audit Association, AAO's/SO's (Civil) of the office 
of the Principal Accountant General (Audit), Assam, Guwahati beseech your high. office to 

kindly keep the entire process of cadre separation in abeyance and frame a new acceptable 
policy of separation of cadre after giving due cognizance to this Association's view. 

A. 

•5! 

Yours faithfully, 

General Secretary 

• 	 . 4: 
'I 
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BEFORE THE CENTRAL ADM1NISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHAI1 

OANO. 146/2006 
	 'r 

SFIRI OM PRAKASH UPADHYAY & OTHERS 

APPLICANTS 

-VERSUS- 

UNION OF iNDIA & OTHERS 

RESPONDENTS 

WRITTEN STATEMENT FILED BY THE RESPONDENTS 

That the respondents have received copy of the OA and have gone through the 

same and have understood the contentions made thereof. Save and except the  

statements, which are specifically admitted herein below, rest may be treated as 

total denial. The statements, which are not borne on records, are also denied and 

the applicants are put to the strictest proof thereof. 

That the respondents before traversing vario'ts paragraphs of the OA, the 

respondents beg to give the Brief History of the case. 

Slid Gunaram Kalita and 16 others Assistant Audit Officers of the Office 

• of the Pr. Accountant General (Audit), Ass am, Guwahati have moved the Hon'ble 

Tribunal, Guwahati Bench against the policy formulated for separation of the cadres 

of Group B' officers in North-Eastern Region. The applicants are of the opinion that 

the scheme for separation has bcen formulated on the wrong premises that there was 

common/combined cadre. The applicants are of the opinion that there has not been 

any fonnal common/combined cadre. The applicants are also of the opinion that the 

scheme called for option and after receiving option brought into play the concept of 

required strength substituting the sanctioned strength. The temi required strength adds 

to badness of the scheme. The applicants also submitted that the scheme will very 

adversely affect th2m in the matter of seniority and place of posting. 

In the premises as aforesaid the applicants moved the I-Ion'ble Tribunal for 

setting aside and quashing of the scheme of separation of cadres. 
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That with regard to the statements made in paragraphs 1, 2, 3, 4.1 and 4,2 of the 

OA, the respondents beg to offer no comment. However the respondents do not 

admit anything contraiy to the records of the case. 

That with regard to the statements made in paragraph 4.3 of the OA, the 

respondents while denying the contentions made therein beg to state that on the 

appointment to the cadre of clerks/Typists, Auditors up to the promotion of Sr. 

Auditors, these officials fall under Group 'C' cadre which have been separated on 

01.09.198 1 in the Civil Audit offices of the, N.E. Region except the office of the 

Pr. Accountant General (Audit), Assam and office of the Pr. Accountant General 

(Audit), Meghalaya, Arunachal Pradesh and Mizoram. Hence unto cadre of Sr. 

Auditors the respondents have no comments. 

That from the post of Section Officers to the pots of Assistant Audit 

Officers, Audit Officers, Sr. Audit Officers, Group 'B' cadre is combined for all 

Principal Accountants General! Accountants General offices in the N.E. Region 

for which Pr. Accountant General (Audit, Meghalaya, Shillong is the cadre 

controlling authorily. 

That the Section Officers Oracle Examination passed officials of 

different Audit Offices in N. E. Region are considered for promotion to the post 

of Section Officer which is enfry point of Group 'B' combined cadre. The 

promotion to the post of Section Officers is made with the condition that the 

person concerned is liable to be transferred to any of the Audit offices of NE 

Region. The above condition is laid c'own in the promotion order itself. If the 

above condition is not acceptable to any person he may not take the promotion. 

Once the person is promoted to the post of Section Officer and become a part of 

the common cadre Group 'B' officers in the Audit Offices of NE Region., the 

office in which he belonged prior to such promotion is not relevant. All the Group 

'B' officers belonging to conmion cadre had been given equal opportunity to opt 

for permanent allocation to any of the offices in NE Region for the purpose of 

separation of common cadre so that these offices have their own separate cadres 

of Group 'B' officers. As the permanent allocation to these officers is to be made 
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as per seniority of the Group 'B' officers belonging to common cadre and the 

option exercised by them for this purpose, the applicants have no claim for their 

allocation to Guwahati Office in preference to their seniors who belonged to other 

offices of NE Region prior to their promotion as Section Officers. In the instant 

case all the 17 applicants accepted the promotion to the posts of Section 

Officers/Assistant Audit Officers. Hence the concept of parent office is not 

correct. There is also a common gradation at for all the officers of NE Region in 

respect of the cadres from Section Officers to Sr. Audit Officers. 

That it would be evident from the, above that the term common cadre is 

not vague concept. However, to facilitate formation of Group 'B' cadres respect 

of each individual Civil Audit 'Offices in the NE Region the Comptroller and 

Auditor General of India has formulated the aforesaid policy separation of Cadres 

That with regard to the statement made in paragraph 4.4 of the OA, the 

respondents while denying the contentions made therein beg to state that the 

gradation list of the common cadre as on l t  March is published every year with 

inter se seniority and circulated among all the officers of the N E Region. That the 

scheme for separation of cadre was formulated with total application of mind. 

That with regard to the statement made in paragraph 4.5 of the OA, the 

respondents beg to submit that this being matter of records hence offer no 

comment. 

That with regard to the statement made in paragraph 4.6 of the OA, the 

respondents while denying the contentions made therein beg to state that the 

clarification given by the office of the C & AG of India vide its letter No. 221-

NGE (APP)/17-2004 dated 25.04.2006 in no way affected the basic principles of 

separation of cadres. Moreover, in Para-il of policy for separation of common 

cadre of Group 'B' officers in Civil Audit offices in NE Region has categorically 

clarified that the required strength is the sanctioned strength minus vacancies 

proportionately distributed in each cadre. Further SO/AAO/AOISr. AO are all 

separate cadres having distinct pay scales and appointment to each of the post is 

regulated by separate Recruitment Rules framed' under Art 148 (5) of the 

Constitution of India and each is a promotional cadre for the preceding one. 
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That with regard to the statement made in paragraph 4.7, 4.8 and 4.9 of the OA, 

the respondents beg to submit that this being matter of records beg to offer no 

comment. However further beg to submit that the respondents do not admit 
anything contraty to the records of the case. 

That with regard to the statement made in paragraph 4.10 of the OA, the 

respondents while denying the contentions made therein beg to submit that the 

points raised by the petitioners do not have any merit. Once a Clerk/Auditorf Sr. 

Auditor of any of the offices of the Pr. Accountant Genera! (AudIt), Assam, Pr. 

Accountant General (Audit), Meghalaya, Arunachal' Pradesh and Mizoram, 

Shillong, Accountant General (Audit), Manipur, huphal, Accountant General 

(Audit. Nagaland, Kohima and Accountant General (Audit), Tripura, Agratala 

passes the Section Officer's Grade Examination, a common seniority list is 
prepared by the cadre controlling authority and officials are promoted to the grade 

of Section Officers and thereby they belong to the common cadre of Section 
Officers of the Civil Audit Offices of the NER. Thus the concept of parent offices 
of such of the Section Officers on their promotion is not baseddn facts. 

That with regard to the statement made in paragraph 4.11 of the OA, the 
respondents while denying the contentions made therein beg to state that in view 

of what has been stated in the preceding paragraphs the question of separation of 
cadre based on parent office's concept is not correct. 

That with regard to the statement made in paragraph 4.12, 4.13, 4.14 and 4.14 of 
the OA, the respondents while not admitting anything contraiy to the records of 
the case beg to offer no comment. 

That with regard to the statement made in paragraph 4.16 of the OA. the 
• 	 respondents while denying the contentions made therein beg to state that Para-il 

• 	
of the policy for separation of common cadre of Group 'B' officers in Civil Audit 
offices in NE Region clearly mentioned that the required strength is the 
sanctioned strength minus vacancies proportionately distributed among all offices 
and is not a new term as càntended by the applicants. 
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That with regard to the statement made in paragraph 4.17 of the OA, the 

respondents while denying the contentions made therein beg to state that it is not 

correct to state that options were not called from Group 'B' officers for the newly 

created Audit offices of Arunachal Pradesh and Mizoram. in the instant case, 

options were called for all the Audit offices of the NE Region including the newly 

created offices' of the Accountant General, Arunachal Pradesh and Mizoram and 

options have also been received from some of the officers of the commoi Group 

'B" cadre for allocation to the newly created officers of the Accountant General, 

Arunachal Apradesh and Mizoram. 

That with regard to the statement made in paragraph 4.18 of the OA, the 

respondents while denying the contentions made therein beg to state that the 

circulars for separation of cadre were made only after a policy decision was taken 

at the highest level of the department. Thus it is incorrect to say that these were 

issued whimsically and arbitrarily. 

That with regard to the statement made in paragraph 4.19 of the OA, the 

respondents beg to submit that common cadre for Group 'B' officers of the NE 

Region has been in existence and not a new creation as has already been stated in 

the earlier paragraphs as such no comment is offered. 

That with regard to the statement made in paragraph 4.20 of the OA, the 

respondents white denying the contentions made therein beg to state that the 

applicant's contentions that since they are working in the office of the Pr. 

Accountant General (Audit), Assani, which is their base office is not based on 

facts. At present they are working in the Guwabati office but hey are member of 

the common cadre of Assistant Audit Officers of the NE Region. 

That with regard to the statement made in paragraph 4.21 of the OA., the 

respondents beg to submit that after careful consideration of every aspect, the 

scheme of separation of cadre has been formulated by the office of the 

Comptroller and Auditot General of India in public interest. The scheme has been 

formulated in exercise of administrative powers for administrative purposes. The 

'H 	' 



administrative policy has been framed to meet the needs of having separate cadre 

in each of the Accountant General offices. The need was specially felt with the 

setting up of new A G offices in Arunachal Pradesh and Mizoram. The Policy 

does not violate any statutory rule and no legal or vested right of the applicants 

has been infiinged. 

That with regard to the statement made in paragraph 5.1 of the OA, the 

respondents wbile denying the contentions made therein beg to state that the 
present separation of cadre will not make any junior officer to become senior for 

exercising option. 

That with regard to the statement made in paragraph 5.2 of the OA, the 
respondents beg to submit that as already stated, the term required strength has 

already been defined in he policy document and therefore the allegation that the 

same is arbitrary is untenable. 

That with regard to the statement made in paragraph 5.3 of the OA, the 

respondents deny the contentions made therein. It is not correct to state that after 

the separation of cadre the concpt of common cadre will remain. The very 

intention, of the separation of cadre is to form separate cadre for each individual 

officers. 	 - 

That with regard to the statement made in paragraph 5.4 of the OA, the 

respondents beg to deny the contentions made therein the points raised by the 
applicants do not have any merit. The gradation list of common cadre of 

SOIAAO/AOISr. AO is maintained by the Pr. Accountant General (Audit), 

Meghalaya, Aruriachai Pradesh and Mizoram, Shillong being the cadre 

controlling authority. Inter se seniority for each cadre as mentioned above is given 
in the gradation list. The date of continuous appointment of promotIon to the 
respective above-mentioned cadres is indicated in the relevant columns against 

the concerned officers. Hence, the cadre of Sr. Auditors! Auditors has no 

relevance in the Gradation List after coming to the Common Cadre so far transfer 

of Group 'B' officers are concerned. 
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22) Thai with regaid to the statement made in paragraph 5.5 of the OA, the 
respondents beg to submit that since there in common cadre of Group B' officers 
the concept of base offices and common cadre cannot function together. 

23)That with regarl to the statement made in paragraph 5.6 of the OA, the 
respondents beg to state that it wouJd be evidentfrom the above that there is no 
reason to set aside and quash thc aforesaid Grdcrs of separation.. 

24)That with regardto the statement made in paragraph 5.7oftheOA the 
respondents beg to state that no new concept such as required strength has been 
added 10 the scheme. The present scheme for separation of cadres is not violalive 
of any Micles of the Constitution of ln& 

oA 
25)That with regard to the statement made in paragraph 6 and 7 of the A0 the 

respondents beg to offer no comment 

26)That with regard to the statement made in paragraph 8.1, 8.2 and 8.3 of the OA, 
the respondents while denying the contentions made therein beg to state that in 
view .of the submission brought out above, it submitted that the OA is without 
merit hence the respondents pray before the Hón'ble Tribunal that the Iion'bie 
Thbunai may be pleased to dismiss the OA with cost. 

27) That with regard to the statement made in paragrh 9 of the 04, the respondents 
pray before the Hon'ble Tribunal that in view of the facts and circumstances 
nairated in the fore going paragraphs, the Hon'ble Tribunal may be pleased to 
vacatc/rnodif' the interim order dated 28.5.2006 and allow the respondents to 
transfr the officers of various :OfflCCS of the NE Region on the basis of their 
allocation to various of based on their seiiioiity and oplions. 

28)That with regard to the statement made In paragraph 10 to 12 of the OA, the 
respondents beg to offer no conunent 
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29) That in view of the above facts and circumstances of the caselie respondents pray 
that the Hon'blc Tñbunal may be pleased to disniss the Oiiginal Applicant with 

cost 



VERIFICATION 

• 	 I 	................ WWI 	............................................... 	aged 

about 	... 	years 	 at 	present 	worng 	as 

......... h...........:frw2 (4)  

............. ,who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification for all respondetns, 

do hereby solemnly affirm and state That the statement made in paragraph 

ao 	 aretrue - 	-1 

to my ,  knowledge and belief, those made in • paragraph 

2-1% 	 being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. 1 have not suppressed any material 

fact. 

And I sign this verification this --------th day of June 2006 at ---' - 

DEPONENT 	4W ". 
Dpity Accountant Gmra! 
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